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18.05 hrs.

DEMANDS' FOR GRANTS, 1979-80—
Contd.

MiNisTRY OF HomE AFFAIRS

MR. SPEAKER: The House 'will
now take up discussion and voting

APRIL 3, 1070

‘on Demands Nos, 47 to 57 relating to

the Ministry of Home Affairs for
which 8 hours have been allotted.

Hon, Members whose cut motions
to the Demands for Grants have been
‘circulated may, if they desire to
move their cut motions, send slips to
the Table within 15 minutes indicat-
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ingthaudainumbmotthemtme-'.
ﬁmtheywmndnhtumw

Motion moved:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1880, in respect of the heads
of demands entered in the second
column thereof against Demands
Nos, 47 to 57, relating to the Minis-
try of Home Affairs.”

Mﬁm:;ﬂhwﬂ%#ﬂmdﬁiumwwm of

e

No. of Name of Demand Amount of Demandfor ~ Amount of Demand for
Demand Grant on account voted by Grant submitted to the
the House on 16-3-1g79 vote of the House
1 2 3 4
Ly
: Revenue Capital - Revenye Capital
Ra. Ra. Rs. Re.
MINISTRY OF HOME AFFAIRS
47 Ministry of Home Affairs . 478,000 . 2,23,89,000 .
48 Cabinet . f . . . 90,66,000 1,08,§1,000
49 Department of Personnel and Ad- )
ministrative Reforms . +  1,85,07,000 6,75,34,000 .
50 Police . . . . . 38,57,78,000 1,84,31,000 1,92,88,66,000 9,31,55,000
51 Cenmn . . . . . 1,85,5%,000 6,77,62,000 .
52 Orhn E:pendlm of :h: Ministry
+  + 98,3595000 1B,e7,80,000 1,38,07,99,000 75,11,66,12»
53 Delhi . . . . n;,&.,ng,ooo 16,18,36,000 ;.ﬂq.,ﬂ:.g,,puo ao,m,st.ooo
84 - Chandigarh « s+ 839744000 1B408,000 19,87,15,000 s.u.s:.mo
55 Andaman and Nicobar Islands . 4,73,33,000- s.oa-ss.noo ns.SG.Gs.oeo :5.:6.6-m
56 Dadra & Nagar Haveli . 44,31,000 p,ﬂs.m 2,21;54,000 2, u,u,ooo
. Lahhuiwcep “ e ga,gl.m

e N [l

-Fm’m 4-91.56.000 a.uﬁ.ozum

*Maveq with the recommendation of m Preuumt.



SHRI VASANT SATHE (Akola):
Sir, I want to start this debate on the
Ministry of Home Affairs by saying
that in the last two years the most
dismal performance of the Janata
Party Government is in the field of
law and order security, the unity and
integrity of the country, the protection
of minorities and harijans, the growth
“of crime and the general loosening of
the grip of the Government on ad-
mihistration, both on police, which is
their direct charge, and even the
general administration.

13.07 hrs.
[MR. Derury-SPEAKER in the Chair]

This is the general picture of the last
iwo years, and particularly the last
one year.

Instead of continuing to remain in
this euphoria of the initial wictory
and sudden acquisition of power at
the Centre, this Government should
have been able to find its moorings
and consolidate the umity and strem-
gth of this country. Instead of that,
the picture that we find is that the
Government is pursuing a policy
of non-issue, non-prierity, of personal
Vendetta. As my hon. friend pointed
out, if you see the whole central theme
that influences the entire thinking and
working of the Government, it appeats

to be this obsession. Therefore, they

are not able to give the right lead in
the right direction. A Government

of commissions, omissions and perse-

cutions will naturally get landed in
*non-priority,

According to me, the most important
field 15 the field of law and order. That
is the primary responsibility of any
Government, - What is happening In
this fleld? We begin with atrocities
In Bihar. Then came riots in Ali-
Borh. -Hundreds of workers. were shot
down in ampur and Pantnagar. In
‘Delhi, the capital city, the life of the
{ordinary map ig. 80 insecure that the
E:':" ds¥ the girls' of colleges: had: to

2Tch in protest - cominz to - Parlise

t tnwi’hq Speaker- and' say
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‘that even in broad day light they esm=

not safely travel in buses. Is that a
compliment to the Government's law
and order administration? And the
tragedy of all according to me, is that
ultimately for the first time in the
history of this country, those who dis-
pense justice, the magisirates and
judges were forced, compelled, to
come out in the streets, asking for
their legitimate demands of just eque-
litv of treatment. If justice is not done
to thuse dispensing justice, if they do
not have a feeling of justice, what
kind of justice will they .dispense?

Coming to the police force, I would

ask the Home Minister, because he
has been an administrator: what is
the best way to inspire confidence in
officers? They must know that the
politicians, the Minister, will stand by
them even if they commit a mistake.
But what has been the attitude of the
Government since it came to power?
While trying to ‘wreak vengeance
ggainst the ex-Prime Minister, you
suspended and arrested two senior
officials, Secretaries. This demoralised
the services and there wag an inner
protest. The result was you had to
eat your own order, reinstate them
honourably and it 15 no secret to any-
one that there wag a tremendous re-
sentment in the higher administrative
services. They have been reinstated
because they were not found guilty
according to you, but against the per-
son who is supposed to have not even
put a signature, but consented to it
ex-Prime Minister, the case still goes
on in the High Court,

/The next case was against Bhinder.
A notorlous dacoit had commitied so
many murders, The allegation was
that he was drowned. All right: What
do you do? You haul up the highest,
most respected official of the ' palice
force in this case of DIG's rank, for
a crime of murder under section 302,
grace him and his colleagues in the
most shameful manner. What - db:
you think will. happen to the
police forcet Will they now . feel’
encouraged. to do their duty,: They
would thirik: we cannot eatch’ dacolts:
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and bring them to book, because gy
soniebody gets interested sot’newh’&re'
we will be nowhere, Then, Why
should they take interest in the in_
vestigation of daylight murders ang
robberies here? -

Then again, see how much this bag;,
obgession of yours has done? Yy,
said you would not tamper with the
judiciary. The lutest case is thai op
Vohra. I said it on the floor of th,
Mame Xy dy- b0 oxplaic g
away. You said his appointment hyg
already been decided upon, all thy
you did was that you did not issue
notification till ectually he disposed ,p
the case. Why was not the notificy_
tion issued? If you had decided
make him a Judge, you could hay,
said that it had been decided 45
appoint him, but that he woyy
assume charge after he had disposyy
of the case. You could have ay_
nounced it. No, you did not want ¢,
announce it earlier. You wanted
postpone the announcement till .,
gave the decision of guilly againg
the persons before him. This is the
commonsense, common inference ayg
man will draw. Are you going fo raig,
your prestige sgbout your impaﬂiall;y
and the credibility of the jud!cial.y
in this way?

Take another case. I am going 4,
hold the Home Minister directly reg_
ponsible for it. I asked the other 4
u question. under Rule 377 abay
Tirkhe's appointment in  Mani
Commision. Your reply says that thig
person was appointed to be an authy,
rity to report to Shah His origing
terms of reference is that. As soy,
as the Shah Commission’s term wy,

over, obviously this authority wou)y.

become redundant, But no, it did nyg
Manipur Government itself did ny
want him to continue. They had sayy
Jdhat cemnantedlr  Rnt yoar crelvieed
you are stating in yowr reply that yo,
advised—Munipur Government, ¥a,
means who? MIM%
Home Minister respemsible? 4
some petty official be banged tomer,
Tow? You say that ag per the term,
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of reference, the suthorities ‘were
initially required t{o - submit  their
report to the Bhah Comnrission of
Inquiry. “Further when the term
of Shah Commission came to an
end an end on 31st December 1978,
it was suggested to all the State
Governments, which had set up the
uuthorities that they may (i) give a
short extension to the authority and
allow it to finish the cases already
taken up for public hearing, (ii) suit-
ably revise the terms of reference of
the authariy o de effecy c¢hal cfie
report of the authority may thereafter
be submitted to the concerned State
Government instead of the Shah Com-
mission as originally envisaged and
(iii) have the remaining complaints
inquired into through normal adminis-
trative channel” You have given this
advice. This is what follows later on.
You say in para 6: “while communi-
cating the orders of the Government
of Manipur extending the term upto
31-3-1879...”

I have a copy of the notification
here, “ | .the Government has stated
that thig will be the last extension”.
These are the words. *“Whereas the
Governor of Manipur iz now of the
opinion that by 'way of last instatment
of further time...” There were four
extension, What is this begging for
further extension? For what? The
only object of this can be inferred.
He tells gome one here—I do not think
ithat the Home Minister will fall a
prey to such w nasty way of be-
haviour—*“allow me some more time,
I am getting Mre. Gandhi, 1 have
served a warrant against her, just
give me one more extension”, Is that
the object for which the Commission

L
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Law Minister and the Prime Minister
think one way. What is the speciality
and why is it that the Home Minister,
Mr. Patel, is advising the Manipur
Government, forcing it to continue
with this man, - Now you say that it
was the last extemsion, I want to
know whether he has been given fur-
ther extension after 31st March be-
cause that would be only on your ad-
vice, If after having said that this
was the last instalment of further time
for completion of the inguiry, further
extension has been given, the only
conclusion will be that the Home
Minister iz doing and doing it for
vendetta, just to humiliate and harass
Mrs. Gandhi. You cannot imagine
this. Mrs, Gandhi is being called as
& witness, That Inquiry Authority is
only for the excesses of Manipur. She
is being called from here to give evi-
dence there and once or twice she had
difficuities, she could not be served.

What dnes the autherity do? It sends
a warrant and not only that, he wants
to initiate contempt procsedings. Can
you ever imagine an Inquiry suthority
doing this? Under what authority is
it doing this? You do not gee such en
idiot, who does not know even the
elementary principles of law......

SHRI ERISHNA CHANDRA HAL-
DER (Durgapur): He should nat have
used that word (Interruptions).

MR. DEPUTY-SPEAXKER: You see,
Mr. Ssthe. ..

SHRI VASANT SATHE: I with-
draw that word. You do not see an
unwise men, an unwise fellow, a fel-
low of no judicial sense in him to
head an authoﬂty like that.

The general picture of your Gov-
g::ne-nt-‘hdayix.a!twotm Your
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the people, protection of Christian
Churches, Even they are today a vic-
tim of vendetta. Day light mur-
ders and robberies are taking place.
That is your responmsibility. You will
have no time to attend to them be-
cause you are going to be obsessed
with one mania, how to get Special
Courts to try Mrs. Gandhi and her
family members, But for the same
time, you will not have special courts
for Kanti, for the nephew of Charan
Singh, for the son of some other
Minister, you will not have special
courts for the son of Mr. Saklecha.
Where from did he get Rs. 1 crore to
make the bid? You will not do that
Therefore, it is a Government which
hag totally lost its credibility on the
fleld of home affars, on the field of law
and order, Even now forget those 19
months, That record is now old, It
is these 24 months or two years that
you had been in office, you talk azbout
that now. Come to senses at least
now, bring the whole country on the
rails of sanity, then you will find
the atmosphere of cooperation. End
this madness. This is what I would
like to say. Bring this country on the
rails of zanity. This will be the res-
ponsibility of the Home Minister. , .

I thank you very much for giving
me this much time.

SHRI KESHAVRAO DHONDGE
(Nanded): I beg to move—

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Failure to set up a Central
judicial enquiry into the riots in
connection with changing the
name of Marathwada Vidyapeeth
in Maharashtra. (18)]

“That the demand under the head

. ‘Ministry of Home Affairs’ be
reduced by Rs. 100

[Failure to publish the report
of the Enquiry Committee set up

. in regard to the death o? Dr. Am-

bedkar. (14)]
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“That the demand under the hesd
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Policy in regard to popular
demand to treat peo-Budhists as
backward class and grant of faci-
litieg to neo-Budhists which were
availabl: to other depressed
classes. (15)]

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.»

[Indifference towards the com-
munal organisations and associa-
tions which are jndulging in anti-
national activities, (18)]

“That the demand under the head
“Ministry of Home .Affairs’ be
reduced by Rs, 100.»

[Indifference towards providing
settled life to all vagarant com-
munities in the Union Territories.
anil

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to purge &ll religious
books where casteism, communa-
lism, - untouchability and other
vices have been encouraged. (18)]

“That the demand under the head
“Ministry of Home Affairs’ be
reduced by Rs. 100.%

[Failure to declare the birth
und death, anniversaries of leaders
like Shivaji, Mahatma Bashwash-
war, Mahatma Phule, Dr. Ambed-
kar, Rana Pratap, Netaji Subhash
Chandra . Bose and birth anniver-
sary of Jayaprakash Narayan as
public holidays, (19)]

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100

[Failure to teke any action
against those who preuch casteism
and communalism in the name of
religion and culture. (20)]

APRIL 3, 1979
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“That the demand under the hesd
‘Ministry of Home  Affairs' bhe
reduced by Rs. 1007

[Indifference in regard to in-
creage in tenure of service and
pay' as also other amenitieg in-
cluding holidays for police per-
sonnel. (21)]

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Lack of nationa]l policy in
regard to police and home
guards. (22)]

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.»

[Increasing anti-people attitude
and corruption amongst police
officers and threat tp democracy
thereby. (23)]

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.

[Anti-people policy regarding
checking of communal riots and
protection to minorities, (24)]

_ “That the demand under the head
Ministry of Home Affairs’ be
reduced by Rs. 100.” '

[Government’s - policy of en-
couraging communal tendencies,
(26)]

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.

[Failure to grant aid to the
freedom fighters and dependents
of martyrs in ‘Nanded District of
Maharashtra, (26)] :

“That the demand under the head
"Ministry of Home Mﬂn be
reduc!dbyhs.l o

{Government's indifference to-
3}1}’? ‘grant of smehoo& tn Ge-.
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‘Ministry of Home Affairs’ be
reduced by Ra. 100.»

[Need to give justice to the ten
lakh Marathi inhabitants on
Maharashtra-Karnataka border.
(28)]

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need for providing assistance
% the ®h and ®Win of freedom
fighters and martyrs in Maharash-
tra State. (29)]

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.»

[Need for bringing about revo-
lutionary content in the national
anthem ‘Jan Gan Man®, (8_0)}

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.»

[Failure in setting up special
court to deal with cases of in-
justice to Harijans, Girijans and
other downtrodden classes. (31)]

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Failure in stopping atrocities
on downtrodden classes in the
country particularly in Maha-
rashtra State, (32)]

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100

[Deteriorating law ang order
situation in the country and Gov-
ernment’s inaction in the matter,
(38)]

“That the demand under the head
‘Ministry of Home Aﬂai.rs' be
Teduced 'by Rs. 100

[Need to over-haul the police
set~up in Union Territories. (34)]

Min, of HA. 33'4

“That the mand under the head
‘Ministry of Home Affairs’ be
reduced by 1}&. 100.”

[Deteriorating law and order
situstion in Delhi. (35)]

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need {o uplift Harijans, Giri=
jans and other down-trodden
classes, (36)]

“That Yhe jemand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Failure in removal of casteism
and caste-system in the country.
(aN1

*“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to punish those who are
responsible for making wrong
announcement regarding the
death of Lok Nayak Jayaprakash
Narayan, (38)]

“That the demand under the head

. Ministry of Home Affairs be

reduced by Rs. 100.”

[Lack of cordial relatfons
amongst the Stateg and anti-State
policy of the Government. (39)]

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs, 100.”

[Failure to check the activities
of anti-social elements as well as
cases of theft and dacoities in
Union Territories. (40)]

“That the demand under the head
‘Cabinet’ be reduced by Rs, 100.”

[Failure to settle the border
dxpote  between Wiehroushira
and Karnataka on just principles,
(41)]

“That the demand under the head
Ministry of Home Affairs’ be
reduced by Rs. 100."
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- [Failure t0 check the inter-
ferente by foreign missionaries in
our internsl affafry in Maliwara
village near Aurangebad in Maha-
rashtra. (58)]

SHRI DHIRENDRANATH BASU
(Katwa): I beg to movei—

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Failure to check increasing in-
flux of refugees from Bangladesh
in Assam, Tripura, West Bengal
and Orissa of Eastern Region
(57 1.

SHRI A. K. SAHA (Vishnupur):
I beg to move:

““That the demand under the head
‘Ministry of Home Affairs’ be
reduced to Re, L.”

[Need to. give Nepali language

its due place, (58)]

“That the demand upder the head
‘Ministry of Home Affairs’ be re-
duced to Re. 1.

[Need to revise pensiong of the
freedom fighters. who gucrificed
the best part of their lives in
fighting against the foreign im-
perialists, (80)] ,

“That the demand under the head
‘Ministry ' of Home Affairs’ be
- reduced by Rs. ¥

[Fuilure to take necessary fol-
low up action on the Reddy Com-
misgion of Ingwiry. Report on. the
Nagarwala episode, which is with
the Government for the last six
months. (81)]

‘“That the demand under the head
‘Police’ be reduce to Re, 1.”

[Need to have co-ordination
between the State Police Forces,
the Centra]l Reserve Police Force
and the Border Security Force in
view of the sigxﬂﬂcant services
rendered by particularly
during the tollds in West ‘Ben-
gal. (62)]

“That the demand under the head
‘Police’ be reduced io Re. 1.7 -
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Adminigtration - in m (ﬂ}}

“That the demand under the head
‘Police’ be reduced by Rs, 100.”

[Absence of a national policy in

regard to police force in the:

country. (64)]

“That the demand under the head
‘Police’ he reduced by Rs. 100.”

[Failure to check mounting
number of atrocities, voilence,
rape and killings of Harijans,
Scheduled  Castes, Scheduled:
Tribes and other backward classes,
(63)1
“That {the demangd under the head

‘Police’ be reduced by Rs. 100.”

[Failure to check continugus
infiltration from across the other
side of the Indo-Bangladesh bor-
der to the villages such as Gan-
dhina, Fulbari and Char Mughna:
of Shikarpur Anchal under the
police Station Karimpur in Nadia,
‘West Bengal. (668)]

“That the demand under the head
‘Apdeman and Nicebar Islands’ be
redyced by Rs. 100.”

[Failure to resettle some of the
former Epst Bangal refugess in
the Andaman and Nicobar Is-
lends, (D)7

“That the demand under the head
‘Andaman and Nicobar Islands’ be
reduced by Hs. 100.” ,

[Neeg to imprave the medical
gervices m thy Andaman and
Nicobar Islands, (68)]

“Phat the demand under the head
‘Andaman and Nicobar Islands’ be
reduced by Rs. 100.”

[Failure to drew a comprehen-
sice plan for nursing and nourish-
ment of the Onges, the Anda-
manese, the Shompens and the
Nicobarese. (85)]

“That the demand under the head
‘Andeman and: Nicobar Ishmdl' be
reduced by Re: 100.” -

[Failure to embﬂah M m

" and frequent trangport. gervice:
with the mamland. (m]



smu 'GIRIDHAR  GOMANGO
{Kmput) 1 beg to move: — :

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100,

[Failure to finalise the Tribal
Sub-Plan Reports in Fifth Plan
and Annual Plans of Sixth Five
. year Plan. (85)]

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Failure to earmark funds for
Tribal Sub-Plan Areas by the
Central Ministries responsible for
these areas for socio-economic
upliftment and  development.
(86)1

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Failure to keep developmental
statistics of Tribal Areas for pre-
paration of project report and to
provide funds, (87)]

“That the demand under the head
‘Ministry of Home Affairs® be
reduced by Rs. 100.”

[Failure in development of
tribal aress and to earmark funds
in the plans therefor. (88)]

“That the demang under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Failure to strengthen the ad-
ministrative machinery to protect
the tribals from all forms of ex-
ploitation and to implement the
schemeg and programmes of tribal
sub-plan areas in time bound
peried. (89)]

“That the demand under the head
‘Ministry of Home Affairs’ be
Teduced by Rs. 100.”

[Failure to implement the re~
commendations of Working Group
on Tribal Development refuting to
the . Mimsh‘x a,nd of t!le other’
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Ministries and in timely advice to

the Stateg to follow the recom.

mendations of. different Com-

mitteeg set up Tor the develop-

r(r;%:;t of tribal people and areas.
]

“That the demand under the head .
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Failure to mobilse the re-
sources for Tribal Sub-Plan Areas
by Central Ministries and States..
(91)]

“That the demand under the head"
‘Ministry of Home Affairs’ ' be
reduced by Rs. 100"

[Need to constitute Working
Group on tribal education. (92)]

“That the demangd under the head’
‘Ministry of Home  Affeirg* be
reduced by Rs. 100™

[Failure to ensure jmplementa- .
tion of she excise policy, forest
policy; personnel poliey, education
policy, esonossl: . poliey, cultural
policy and other policies relating
to the tribal areas &nd tribal
people by the Centre. (93)].

“That the demand under the head"
Department of Personnal aund Ad-
ministrative Reforms’ be reduced by
Rs. 100.”

[Neeq for creation of sub-cadre
in All India and State level ser-
vice for tribal Sub-Plan Areas,
(84)]

“That the demand under the head"
‘Department of Personnel and Ad-
ministrative Reforms’ be reduced by
Rs, 100"

[Need to constitute a Com-
mittee to study in detail the
problems of administration in
tribal ‘sub-plan aresg- and for
making recommendations to- the
Government thereof, (95)]

 *That the demand under the head

“ ‘Other Expenditure of the Ministry
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of Home Affajrs’ be reduced by
Rs. 100.”

[Need for preservation ang
development of tribal languages
in written and oral form ang
necessary measures by the cop.
cerned authorities for the deve.
lopment of the Saura, Santhyyj
and Kuruk tribal seripts invent-
ed by these tribals to write the
Aiptayr and aanlhare @Y

“That the demand under the head
‘“Other Expenditure of the Ministry
of Home Affairs’ be reduced by
Rs. 100.”

[Need to call the applicationg
from different minority linguistjc
groups among the tribal com._
munities by giving wide publicity
by the Government agencies of
Centre and States in the triby
areas to submit before the Mina.
rity Commission to include them,
in lnguistic minority groups ang
to recommend the Governmeny
about the safeguard of the triba]
languages, culture and tradition
Cp)|

SHRI MANORANJAN BKAKTA
{Andaman and Nicobar Islands): T
beg to move:—

“That the demand under the heaq
‘Andaman and Nicobar Islands’ be
reduced by Rs. 100.”

[Need to grant equal scale o}
pay to the Bush Police under

Police Department of Andaman
and Nicobar Islands, (98)]

“That the demangd under the heaq
<Andaman and Nicobar Islands® be
reduced by Rs. 100.”

[Need to grant selection grade
to Police Radio operators in
Andaman end Nicober Islands.
(9831
wihat the demand under the head

*Andsman and Nicobar Islands® be
reduced by Rs. 100"

" APRIL 8, 1079
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[Need to remove the enomalies
in the pay scales of Jaborstory
assistants and attendants . in
Education and Medical Depart-
ments in Andaman and Nicobar
Islands. (100)]

“That the demand under the head
<Andaman and Nicobar Islands’ be
reduced by Rs, 100.”

[Failure to provide sufficient
funds for construction of
rurs) rosds » Apdamen a»nd
Nicobar Islands, (101)]

#Ihat the demand under the head
‘Andaman and Nicobar Islands’ be
reduced by Rs. 100.”

[Failure to have a free pori at
Campbell Bay in Andaman and
Nicobar Islands (102)]

“That the demand under the head
‘Andaman and Nicobar Islands’ be
reduced by Rs. 100.”

[Need to increase the stipend/
scholarship amount for the stu-
dents of Andaman and Nicobar
Islands. (103)]
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herent policy and programme and cp-
proach.

. Two years ago, I spoke on the de-
' mands for grants of the Home Ministry.
Certain disturbing trends that have
been developirig over several years
have now become more emphasised in
our body-pelitic. 7 As a result of lack
of strong and clear leadership at the
Centre and if I may say so with res-
pect, particularly in the Home Minis-
try, it seems that the fabric of natio-
nal ynity and integration tselt is weak-
ening, particularly in the geographl-
cally peripheral areas of this nation.
Just to give two or three instances, in
the North-East, you take the dreadful
incident that took place on the Naga-
land-Assam -border where hundreds of
Indian citizens were butchered in cold
blood. A passing mention has been
made about that in this report. Were
they not Indian ditizens? What did
the Home Ministry do when this hap-
pened and why this sort of day-light
butchery should be allowed within our
country? The pesition in Manipur and
Mizoram is algo delicate and the whole
of that North-Easterp area appears to
be in turmoil and there seems to be no
clear policy or clear grip as far as the
Centre is concerned.

Take the North-West. My own State,
Jammu and Kashmir, remains in turm-
oil and there an authoritarian and un-
responsive regime continues te intimi-
date the students, I have been out of
the country for a fortnight. When I
Teturned, I received complaints ‘hat
Students were being tortured in the
jail I have the names here, for the in-
formation of the Home Minister. Shiv
Kumar Singh has been tortured in the
jail; Bharat Bhushan Raina was arrest-
¢, and jis missing since then, Many
of the ‘leaders of the Youth Action
N mittee, and hundreds of others

Ave been arrested:  WMany ave under-
g‘:und‘ including the chief organiser,

heal. Bhim Sigh, a colleague and an
wa + suffering from :a- heart disease,
ferg ultimately brought day before yes-
Im_ay beve and parked: outside the All
A Insfitute of ‘Medical Sciences. I

‘Min, of HA. 350

had to personally intervene and get.
him a room in that Institute, This is
the way in which, by repression, the-
genuine aspirations of the people are
sought to be suppressed. I have writ-
ten separately to the Prime Minister-
abcut this, and I have spoken in this
House. I do not want to take too much
time on the Jammu issye. But this is
symbolic of the lack of grip, as far as
the Government of India is concerned,

Go right down to the South, to Pon-
dicherry. Why was unnecessarily that
Union Territory thrown into a turm-
oil? Firing took place. There was
total chaos and confusion. Even now
there is no popularly elected Assembly
there. I understand a new measure,
Prohibition is going to be introduced
there.

We don't oppose it. But it is a mea-
sure which throws cut 10,000 people
out of employment; why should it not
come through a popular Government?
I am saying this, to make a basic
charge that there is a lack of coher-
ence, lack of clarity and a lack of vi--
sion, as far as the Government of India.
is concerned.

Take the preblem of minorities. Con-
munal riots still continue to disgrace
this nation, 1 am not holding the Gow-
ernment responsible for it; but I am.
saying that unless the secular and com-
posite culture of this nation is upheld,
the very fabric of national integration
will be in danger. The Minorities
Commission, was set up. Great expec..
taticns and hopes were aroused among
the minorities, that this Minorities
Commisslon will be able to ensure-
effective safeguards. What has hap--
pened? The Minorities Commission
has also become somewhat of a had
joke, The first chairman resigned,
About the second chairman, there were -
eprtain, sdminigizatine geahlams, Thare -
is no impact of that Minorities Come.
mission also. They are very distin-
guished people; I personally appeared
before the Minorities Commission. But
they are not receiving the -support
which - the Government of Inmdia wust
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give them, it they are really to become
an eftective instrument for strengthen-
ing national integraticn and for 2afe-
guarding the interests of the minorities,

Again a Chief Minister of one State,
just because he does not like one of
: the members of the Minorities Com-
_mission, says: “I do'not recognize the
Minorities Commission’. This iz a
peculiar situation. Are the citizens of
. Jammu and Kashmir not citizens of
India? Are the minorities there to be
deprived of the benefits of the Minori-
ties Commission? The Kashmiri pan-
.dits there number 50,000 that is, 1 per
cent of the pepulation; the Buddhists
- number 50,000, that is, 1 per cent of
the population, Why should not the
Minoritles Commission have jurisdie-
“tion over the entire country? Wher-
ever Muslims are in a minority, they
must have full protection; but wher-
- @ver other communities are in a mino-
rity why should they net get help from
that Commiesion? Simply because Ku-
- shak Bakuls, who was a former MP is
4 member of the Minorities Commis-

. slon, the Chief Minister of Jammu and
. Kashmir would not allow the Minori-
ties Commission tc visit Jammu and
Kashmir. What sort of situation ave
we witnessing in this country? It ale
most appears that the Centre no lon-
ger has the authority. The sovereigp-
ty of the Government of India and its
writ should run throughout the coun-
try. 'Can Chief Ministers be allowed,
under varidus legalistic or other pre«
texts, to challenge that authority of
‘the Government of India?

There is the question of rise in so-
-.cial tensions in rural  areas, and of
caste conflicts. The speaker before
me, Shri Ramanand Tiwary, a distiae«
Suished and senior Member of the 1ul-
ing party, or of the ruling coalition,
was mentioning that Bihar was in
flames, UP

16 haw,

hag been there mﬁisumm lor
$housands of years and we whnted to
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is in flames, Casteizm

move towards a cisteless ‘soclety.  The
vision of Mahatma Gandhi and the
vision of Jawaharial Nehru was that
we should move towards & society
where every Indian will be judged on
his merit, not on his birth. What is
happening in this country today? Caste
tensions are rising. They are an in-
evitable process of social changes, but
they must be contained within the sys-
tem; they must not be fanned into the
fires of hatred.

Today in Bihar,—the hon. Members
on that pide will bear me out—in every
village, there is a conflict; in Bihar, al
most in every village and in every
street, people have been thrown
against each other in the name of
caste, Is this the sort of India that
we want tp build, an Indian that is
fragmented by sub-nationalism, by re-
ligion, by caste? This is not the direc-
tion in which we want to move. Un-
less there is a coherent, clear leader-
ship at the Centre. [ a mafraid, we
are giving an impresgion that we are
gradually disintegrating into chaos,

As far as castes are concerned, the
Scheduled Castes and Scheduled Tribes
must receive full protection. This is
enshrined in our Constitution; and I
would urge the Government as I had
urged them on an earlier occasion, that
instead of lumping Scheduled Castes
and Scheduled Tribes in one commis-
sion, there should be a separate com-
mission for Scheduled Castes and a se-
parate  comimission for Scheduled
Tribes, because the problems of the
tribals are totally different; their way
of life is different; gecgraphically, they
are isolated from the rest of the com-

" munity and they have special - prob-

lems, whereas the stheduled caste is &

mndumdny,thhmhamd
extept in Kashmir whenmremmll
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that divisions are not further ac-
entuated ag a result of the policy of
the ruling party, on the other hand,
welfare of the weaker sections of
the society must be safeguarded by a
separate commission for scheduled
castes and scheduled tribes. -

Of course, the dangerous trend is
the general deterioraticn in the law
and order situation. I do net want to
0 into the statistics of crime rates. No
toubt, the hen. Home Minister who
a distinguished background 38 a
genior civil servant, will be able to
ome out with figures saying that ihe
crime rate has been reduced. Rut
there is even in Delhi, a widespread
feeiing cf insecurity as far as the com-
on citizen is concerned. New social
vils are beginning to déevelop through
ﬁlms For example, I took wup the
question of horror films. Today, in
e newspaper. The Stateman, ‘there
is an advertisement on page 10. The
eading is: “‘Terrifying Opening Friday
th Aprik—A blood thirsty mob ars
Jocking for the barbaric murderer—-
ack The Ripper—their bodies lie lock-
'ed together deadly still... (strictly for
dults).” There is a photograph of a
woman and above her photograph the
eading is: “Hands of the Ripper”.
The woman is screaming in terror and
ithe hands are as her throat? Is this
the type of poison that we are gcing
10 inject into our body politic? Should
there be profiteering as a result of
hese fiims which pollute the stream of
‘national conscieusmess? It is no use
'saying: ‘strictly for adults only.” The
dvertisements are net for adults; pos-
ders are not for adults; and even if
they are for adults, I would submit that
you will get a sharp increase in the
«crime rates. Every single movie .is
bout the crimes; every single movie
is about violence; every single movie is
about some form of anti-social ele-
ments. Is this the way we are going
%o built a society «of Gan@hiji’s dream,
1s this the way we are going to build
Inflian culture of which we are ail so
proud? Even the law and order situa-
ion is the worse in the State adminis-
txons

=
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Apart from internal factors, there
are also certain external factors whici
impinge upon our internal situation. 1
do nct want to go into it in detail it
was mentioned yesterday. There are
great powers with global interests;
there are regional powers who are al-
ways ready to teach naughty neigh-
bours a lesson; and there are neigh-
bours themselves with instability, in
Afghanistan and in Pakistan today.
The Prime Minister said that it was
not proper for him to say anything
about Mr. ‘Bhutto because it was an
internal afair of Pakistan. 1 agree it
is an.internal affair, and I alsc. know
from personal experience, if I may say
so, that Mr. Bhutto has been an iive-
terate enemy of this country. 'But
«even then on the basis of human rights
1 at least am prepared to raise- my
woice that compassion should be ,SP"W"‘
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to him; at least his life should be spar-
ed, not for any other reascn but be-
cause of humanitarian grounds; I feel
that ‘he has not been treated correctly.

I have deviated; the point I am really
making is that there are external fac-
tors impinging upon our nation be-
cause we are a great nation, open to
great many influences. Therefore you
have a dangerous situation where inter-
nal facters and external factors com-
bine to create problems for this nation,
and these problems need a national
consensus if they are to be satisfaclo-

rily resolved. These are not parly
matters; these gare mnot partisan
matters; these = are national mat-

ters. But I wonder if the govern-

ment is really aware of the serious gdi-

mensions, We get a disturbed feeling

sitting here that there is an air of self-

induced compiacency as far as govern.

ment is concerned. They seem o he

very happy that everything is salisfu~-

tory and everything is all right; ther=

does not seem to be a sense of ur-

gency.  Mr. Patel thirty years after
your dist:nguished predecessor name-
sake was Home Minister of India, you
are sitting here on these henches. May

I with great respect urge you to seek

once again inspiration from the vision
of Jawaharlal Nehru, Sardar Patel,

Maulana Azad and the other great sial-

warts of the freedom struggle, and you

snap out this air of complacency that

you have developed and function effec~

tively. If you give an eflective lopd

to the nation in the right way the peo-

ple of India will rally; if you do not,

then the people of India wiil react. |
May 1 respectfully submit: please do
not wait toc long; the patience of the

people is rapidly running out. .

ot Tmtm gy (wRaye) @ oawwfa
wgRT, & are & wrdy § fe oww & wow
fierr « og gt W wr Ay & ¢ Afer
AT w1 A v feryr gan § fie gX o
# ot W el 0 vOw W R N
wrm At 9 o e W

AFRIL 3, 1919

Mn of HA. 365

aet wwd fore § WA B N
T ETU 323ET e g (swew),

1133244

zaaaii

wg %
i

a3
g%
e |

7191
n-"&
i
wgﬂ
g

2373121
§:§ag§;
FHELE
L P
?g.a
T
1]



g% wwAe meeq o dF I ?

st wate FAWTET © G a7 7 WA 6
®y e P ogw A1k f welt § | gw e g
a aar %8 f $Y @add | o det g @ &
Iu ¥Y RS qEY £ JWY & | FH WO AveTon
Wi § | &g ot ugy quWd § R gw wY e
o ew g wufam w5t q9d § aw gw A
T nEER AE gAR |

Tt T Are ¥ wEAr AgAT AT
t 1 mE A g g pe~frdT g &7 Fm
wifan 1 gury guE A A9 aRd § 5 awer
ey fava g ww 1 at, Hoe, R w5 g
wmed € f = frdm gt sp it mo gy, R
T, T, T YT gAE A fava g g om
T fAdcar ST qu M wz G g1 & few
W W v Agd §, 3% T w2 ft °F §
AT T W OT G A4 E

sto wrw fag H— g gwr, fow X
g ? xfg o ® freeard & aww frw ¥
TIT gUI—gaT X9 aXg W wrE fee ghar
RE? A quan g—awr 420, 379, 120 (T)
& Al wiwede @ fead wni W o &
fr o wit ored, witer @fsd ? oy am

Min, o] B, J 358

# ford frogw &3 §—x7 A W wi AT
we ifaR | w wre w1 fireere % or
qwt, dfwr gr e & qe R, wwEw
ot 12t o F o } g7 W1 o) o TR, vl

.
3
i
:
]
i

3
3
a



Borrpgoprrbrmesorppen Rt pRELES fEprEipohEEEqeer
s Phpn i by BRI
R mw.mawm?“mmmmm%mm . .m.m_“m mmm mmfm«

M _m_m.wlmaamwmnﬁnwpwnwmwwmmwmemaamm mﬁmm mmm mmm&«
R e S e o S mw.m mmu x
mﬂﬁmmmmﬁmmmwgwmmmmmmmw Bpreptt
mmwmﬁmwmm mmmmﬁwmmmmmwm mmm«ﬁmi Mmm“ ww.. mammmw
mmﬁmh mmmmwmmmwm ¥ mmmmmmwwmm mmmm m wt mmmmm W«mqmww
Ui snsmsmer s
PEE crFrigE. m?&mm wmmmmm ﬂmmmw%mmmm u:mm FEgE mmm
]Wﬁ thmwm ﬂ.m.mmﬁmwhqﬁ.ﬁ%ﬁ mm.\mmw.w_uw .E.Wm m tF ﬂﬂm
| wmw EEEFEERT *sEr PreEYEEE: it EbEESEg m m mm mawnﬁwm
SO U e T e D
| .w"___mm_.m«mw _m.,nmam .w?mmmm.”m.mw mmmmaemmaemmwmwmmmmammﬁmmm £5
i e o i

I S T R e T T L



9%t DGATSM0—  CHAITRA 13,1901 (SAKA)

B
qA-
§~1q
133
523
3
i
i34

3
3
3
4

134
3%3%2
_iggg
EEH

13

%4
e

|
a%i

:
i
:
)

21

gx
PRSIE

pE

re]
e
=
@,
.1}
el
E: ]
|
4 oy —

1%
<11
121
gy
%-ﬂl
:

g
T
3

Sg%&
= m.*'ﬂ‘
*nﬂafgﬁ
13332
: EF
“am %;’l.“
f
a§§§
333822

A
a3

K

4
g

723325
FEEREE
AL
EE) ETErEY
124 a-33as
5% :ﬁﬁa 3 }
ﬁig 533294
LR EEPEE
;ggfwiié
5aﬂﬁ35

SHRY ' SOMNATH CHATTERJEE

. Uadavpyr): Sir; during the year for
- Which we gre discussing the perform-
ince of the Home Minisiry, we have
found that it has. been ‘marked with, by
:i;“lu“ indecision, inaction,  pro-
ination, - ad: hocism - and . status

Min, of HA. gén

the bureaucracy - the Home . Ministry
has by and large succeeded in Intetsis
fying the buresucratic regime: -owver
this country and the adminisfration.
Sir, this Ministry was charged with a
very important task of dismantling the
structure of Emergency and to uproot
its foundations. But, Sir how has it
performed this very important fube-
tion? Two years have passed  since
the people of this country have res-
tored unto themseives their democra-
tic rights and have won back their
fundamental rights. But at the same
time they changed the Government and
assigned to the new Government a
very important task of punishing the
perpetrators of the most heinous crime
against the Indian people during those
19 menths of Emergency. But what
the people have found is that there has
been hesitation and the Government.
has been dragging its feet; if not, there
is, what Dr. Karan Singh rightly 3sid,.
a feeling of complacency. That is the
impression of the people of this coun-
try. Now, Bir, you will recall the
events beginning with the clumsy ar-
rest of Mrs. Indira Gandhi and her re-
lease, the actions that have been taken
by the Government in meeting the pro-
blems and in taking follew-up action.
Sir, the people's impression is that the
Government has been suffering from a
sort of inferiority complex which had
given rise to credibility to the forces
of reaction. The Shah Commission
did a very commendable job with all
the difficulties that it faced. But the
follew-up action has been tardy. What
was wanied was a vigorous pﬁmancg_
of the recommendations of the Shah"
Commission, but we have found ‘hat
they have been more concerned with'
their infighting, and advantage has
been taken by the forces of authorifa-
rianism to regroup themselves. Bir,
lack of decisiveness in action has beea
the main scurce of strength of  the'
anti-people forces in this coumtry be-
ginning to combine. <Take the case 0f
Special  Courts. ~ Our Party from the
very beginning has been = suggesting
that.' Because the enormity of the
crime was such that if one has 'io. go
through the usual procedure of crimi=
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-nal trial, then the whole process wouid
have been shelved and this Goverio-
ment had to wait for the introduction
of a Private Member's Bill in this
House to wake up. Then, take, if 1
may say so0, the most surprising action
of going to the Supreme Court for it<
advisory opinion on a Bill. That shews
as if they are having a guilty compiex
or they are trying to give a feeiing to
the people of this country that they
are not sure of their own steps and
action. Now, the Supreme Court's opi-
nion has been cbtained. Thiz House
has passed the Bill. Then some am-
endments have been made and 1 be-
lieve Government has agreed to thosc
amendments for the compulsive rea-
song that are obvious. But what hus
happened with regard to the final pas-
sage of the Bill? When will the
Courts be set up? What i{s the time
table? Is there any time table for
this? That is why the people feel that
although a very important job was
given to this Gevernment, and this Mi-
nistry was the administrative ministry
to carry out the mandate of the peo.
ple, they have been by and large wast-
ing valuable time, a.owing those who
held the people of this country as cap-
tives, as objects of their mercy and
subjected them to the most repress:ve
attacks ever known in the history of
independent India, to go about the
country boasting as great champions of
democracy—a wonderful result of the
functioning of this Government! There-
fore, it is long overdue that the forces
of torture and Fascism were given a2
object lesson, sc that the people of this
country cannot be enslaved again. 1
believe the hon. Minister owes the
people a duty to say categorically how
long things will be allowed to drill.

The Shah Commission report has
been available for a long itlme—more
than cne report, the Reddy Comm s-
sion report, the Grover Commission
report, other Commission reports -us
well. The people have been eageriy

walting fer the Government to wake
up-and fikes follow-up action, You'
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go threugh the ..prmu'.---ﬂ!:ti-:w
under this Act, you obtain reports, s
considerable sum of public money is
spent, but then no action is taken on
those reports—as if Government waot-
ed to have a sort of face-saving device
before any action could be taken. They
de. not even take action on these ye-
ports. Therefore, I request the hom.
Minister to take the country into confi-
dence on this vita] aspect and tell us
categorically what they propose to
do.

Another dismal record of this Min-
istry is their repeated failures to pro-
tect the lives of the scheduled castes
and scheduled tribes, the minorities
and alsp the weaker sections of the
people of this country. One would
have appreciated it if, instead of frit-
tering away their energy to save or
protect the old and decrepit cattle po-
puiation of this country, they had been
a little more conscious of their obli-
gation to protect the human popula-
tion of this country. Starting with
Belchi and al| that—I do not want to
go into the statistics of this, there is
an admission in the Report and in the
Government statements and in the
discussions in this House that there
has been a failure. We found - last

“lime Choudhury Charan Singh gave
us 8 compartive statement, as it a
little less number of incidents of at-
rocitiegs againgt the Harijans or the
scheduled castes and scheduled tribes
was justified in this country. During
the Congress regime it was much
more, therefore let us not get unduly
perturbed about it. This attitude we
have found o be one of the scurces
encouraging those people, a section
of people, who have been exploiting
the Harijans, the scheduled castes and
scheduled tribes and the economical-
ly backward people, + We have bheen
telling the Governmernt that not only
have they to take administrative ac-
tion, but it is also essential -that they
pay-'proper attention to land retoml.
to raise the economic mdit!oﬁ of
that section: ui ﬂn areoh, ﬂh un!hr-
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tunate people of this country, whe
have been at the receiving end, al-
though 80 yearg of independence have
gone. Here, in this country, a hand-
ful of people have been enjoying the
fruits of independence for years. The
disparity between the people has been
increasing very fast and during 30
years there has been accumulation of
more and more wealth in the hands
of fewer and fewer people, while the
poor have become poorer in this coun-
try.

I know this is a matter of over-all
Government policy, and this Ministry
along is not responsible for this but
this Ministry is responsible to co-
ordinate its policies, and at the same
time impress upon the other agencies
of the Government the solemn res-
ponsibility which had been imposed
on the Central Government by the
Constitution of this country, by the
organic law of the country, by the
founders of the Constitution, That
solemp duty, that responsibility is not
being performed by the Central Gov-
ernment and the Home Ministry is
responsible to the people of this coun-
try and they are responsible not only
to protect the lives of these wunfor-
tunate people of this country but also
Uwe an explanation as tp why vigo-
Tous steps are not being taken to stop
these incidents. Let us not have sta-
listics for this purpose. Statistics will
not save the people, The other as-
Pect is to he very much borne in
mind. There is encouragement of
casteism in this country, casteist po-
litics i3 being followed. Wg are proud
that if one goes to West Bengal, he
Will sep that there is no casteism in
West Bengal. The Minorities Com-
™ission went there. I am not making
By reflection on any of my friends, T
3m not making any reflection on
“0ybody. We “sre proud that we
9o mot believe in castelsm in poli-

tles ang we have seen what havoc this

{*‘M&r of casteism hag caused in our

vody palities. Elections are being con-

ducled_.-m_; cagte politics. In the servi-
<35 also caxte politics Has been brought
- ' In different sectors of Indian poli-
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%y, public life and social life,
the cancer of casteism is ' corrod-
ing the very fabric of our Indian life
and Indian society. Therefore, it is
very important that the Government
takes a very serious note of these as-
pects, :

Communal riots are still taking place,
One can say “well, you cannot avoid
that”, But Dr. Karan Singh rightly
said and I agree with him that the
feeling in this country is not there
that the Government is aware of the
problem and is awake and is trying
to take vigorous steps. How can you
ask the people tp believe that you
are genuinely and sincerely trying to
do something in this respect? They
find that the ruling party is more con=
cerned with who will be the Chief
Minister who will be the Minister
and so on and so forth. The sicken-
ing display of mutual distrust and
bickering in the ruling party and
dispute has affected the administra-
tion ang administration takes the
benefit of that. If there are non-func-
tioning political masters, then the
administration takes the advantage of
it. Therefore, we reguest the Gov-
ernment, please realise that the time
is running fast, There are foces stand.
ing, waiting in the wings to take ad-
vantage of your inaction, take advant-
age of your internecine quarrels
and bickerings. I am not concerned
as such with theiy inner party matters,
but I am concerned with what effect
it has on the administration. Because
of that, s; many state matters are
pending here in Delhi for months
and months. Chief Ministerg have to
run to Delhi, the Ministers have to
run to Delhi, We, the Members of
Parliament have to make representa-
tions one after another. Some of them
are trying their best, I have no doubt
sbout thet, But there it a feeling
that things are coming to a stand-
still because of these reasons.

My time is short, but I want to
point out two very important: things.
The police verification system s stilf
being continued even after the de-
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merltle rights have bnen xestorld
by the people io themselves, This is
very important. In the ordnance fac-
tory, even the civilians were sub-
jected to police verification only at
the time of recruitment. After the
Janata Government came, in Decem-
ber 1977, even prior to that, new re-
gulations have been brought into
force whereby every two years there
has to be police verification. Now this
has justifiably caused serious resent-
ment amongst the employees. Our
Chief Min.ster, Mr. Jyoti Basu has
written to the former Home Minis-
ter, Chaudhry Charan Singh on this
matter. We would like to know from
the Home Minister very categorical-
ly—it is a matter which is agitating
the minds of thousands and thousands
and lakhs of Government emplvyees in
this country—whether you are going
to maintain this obsurd methods of
policg verification, whereby even the
ordinary rights, the democratic rights
of the Government employees are
sought to be interfered with, How is
this cancer going into the bureaucra-
tic set up? In a case of Puniab Natio-
nal Bank, a letter was addressed to
two employees of the Bank. I am
reading out that letter from Punjab
National Bank dated 11th November,
1978. ‘It is addressed like this:

' “S/Shri S. Bhowmik and P. K.
Biswas, CPM Members of Staff, C/o
Punjab National Bank.”

Ig this the way you are going to
treat the Government employees? It
this the instruction that has been
given from your Ministry which is
in-charge of the Department of Per~
gonnel and Administrative: Reforms
and which is in-charge of the differ-
ent all-India Services? (Has that ins-
truction been given that the emplo-
yees will be known by the affllation
they may have with a particular po-
litical party? - An official letter is be.
Ing written in this manner.. T do not
Bave ﬂme to rend out thq
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saia, They say that an inguiry was.
made from the Fisange Minjstry; they
have ‘only passed. it om; th,y@o .mot.
know what it is. I wlll s3ud him-a.
copy of that letter. I would hh tb
know from the hon. Minister whethar
the Government of India wants .to.
treat the Government enmloyees in
this manner.

We had a discussion only two weeks
ago about article 311(2) (c) and arti-
cle 312 of the Constitution. If you
want a committed public civil ser-
vice, if you want to rely not only on
top echelons in the administrative
set-up but if you want to get the
willing cooperation and support of
the employees generally, then you
have to get rid of these draconian
provisions in the Constitution which
have been used only for the purpase
of taking vindictive and repressive
actions against the Government em-
ployees. This ig a matter which is of
great importance and 1 request the
hon. Minister to take note of it,

The other matter is about the lan-
guage problem. There has been al-
most a unanimous demand for in-
clusion of Nepali language in the
Eighth Schedule of the Constitution.
Not only the people speaking that lan-
guage but a large number of people
in this country have supported it, The
Bills have been presented in the House
for inclusion of Nepali language in
the Eighth schedule. What is the
attitude of this Government towards
this? If you think that by trying
to adopt an attitude of Hindi chauvi-
nism you cen solve the lanzuusa
problem, you are living in a fools”
paradise. When there is an attempt
to impose Hindi, there is bound to be
a resistance. Coming from a State
whera. we are not ageinsgt Hindi at
all—the people . there are “muttering
some Hindi whether correct or in-

correct—] gay, we. shall oppose ‘im-

position of Hindi. IctﬂteIpr
the feeling of a very large section
pmhinthhm&ymm-w
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the imposition of Hindi.  Steal-
igs'ww varfous mM W is sbtight
to Be¥ impoied Let Hingi . flourish
oh it ‘owh ' stréngth; let Hmd.i be
one of ‘{lie' Anest languages. We have
ne guarrel with that. It has to develop
on itg own. Don't try to impose it
on ‘the people. At the same time,
other languages alsy have to be deve-
lopsed, including Nepali language for
the inclusion of which in the Eighth
Schedule there is a very persistent
demand.

With regard to police, our Chief
Minister has said that we deeply ap-
preciate the service that were ren-
dered not only by the State palice but
alsp by the Central police force dur-
ing the devastating floods. We have
openly acknowledged it. We are
thankful t; them. That was the out-
look witnessed during the time of tra-
gedy. But, unfortunately, that out-
look is not available with the police
generally, They are being utilised for

the purpose of repressing the working .

class movement, even in Delhi with
which the Minister is concerned, The
workers of the Simplex Co. Ltd, have
been agitating for meeting their legi-
timate rights, protesting against ille-
gal acts of retrenchment and Jock-

-out. How did the employers manage

to tackle the situation? They K in-
voked Mr, Patel's police. They are
willing to oblige them. The police
force wass utilised for the pur-
pose of beating up the workers
and tried to help the employer
by bringing. in.casual labour, setting
UD one section ‘of workers against an-
other section'of workers, by creating
divisions amongst them. They &re not
at all wary ‘or beating up the work-
ing people in this. country.  You see
‘the difference ‘between West Bengal
&nd vther ‘piaces,’ That i why, to<
day, the working ‘people are realising
Who are their - real friends. Please
o't utiljse: ghe Police for the 'pur-
Pote of bresking up the movement of
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the, working class or to.suppress their-

.agpirations.  You will never be suc--

cessful,. Mr. Pn.hl. I'can. aasura. s?au
that, . R

. Now, funds will have to be made-
available. We want better service

conditions for the police. Our State
has been asking the Central Govern-

ment for more and more funds so

that better housing facilities can he

created and their service conditions

can be improved. Wge know thar the

Police forces in this couniry are not

receiving the best of treatment, Dut

a particular attitude has been deve- |
loped among them. Taey have, been

utilised for all sorts of sordid sctivi-

ties. For anti-people activities their .
help has been taken and that iz why

their mentality has been such. They

are utilised in such a manner that

their reaction is to go against the

people. But there is a welcome change

in the scene when there is a national

tragedy

Therefore, we would request the
Government to help the State Gov-
ernments more liberaly so that they
can improve the servic . conditions
and other amenities for the Police.

With these words I conclude be-
cause my time is short, but the law
and order -situation in Delhi is. such
that the attitude of complacency
should be given up as early as pos-
sible. There are unavoidable impres-
sions in the minds of the people that
their security is at stake. They feel
insecure: there is no polit denying
it. This matter requires the immé-
diate attention af the Govemment

With these words I would - requeat
the Hon. Minister, let.them activise
themselves and let them show to the
people of the country that they .are
setious in carrying out the: mandate.
of the mple .



373

.lﬂn.of_ﬂ.a.. '

m:,mn

- D.G.—"79-80—

mmum wewsumm_nmm

.ma mm,m..m mmmmm um.mmt __

_wn EPEEESEEEREE
SRR RS
1 1%4 mm m m m mmamwm .m %E
mhw nm«eum .n«.m-nm mm.m L3 Py am.w m.mnM _w m
Emw EEERELy Emwm?ﬁm@mmm w ﬁ.w rpEir-cE
T bretlp, . Ehers evppflEfeiech m o A A
r vErERecBer B TiERIEL iV NS M
m. m ...:Mam«am mmMmthMh 111 m w_mw .wm.m emhm.mmmwa_mmnm
i ummmmmwma hw”mmm amﬂmmmmmmm g75) mmwmaa?mmm.w
MIWWMMW Wmt : .mtdahﬂtwmmmahmmwm uﬁmmmmmm MmWrmimm .Mn.ﬁtﬂ
L HrHRH e 5 S L
sy EyorpicEat; nﬂuewamw mmmw - 4114 mm - mw
mm ~ ._.mi.mm mm o hm BEEE:PRRE  pFReEE: Flily
iy ki ﬁzuﬁﬁ% et
mm £ 5 .mm mmmm mnmm m mmmmmme%ammmmm. .m
mmmmﬁ« 31 m@w&memmmmmwmmwt@mm .m Ee wm.u.w.wMWWthwam 1..n.m._m

an



374

ihn. of H.A.

DG.~"19-80— = CHAITRA 18, 1001 (SAKA)

©373

: .t . £
ﬁhdtwmm mﬂ. mw ﬂ\.m,mm\m\.w M.mm“m .mn.m.m:

W s RS
mm - W - &L iﬂa s = m : mﬁm a_m
ik i mmmmmm%ﬂmmw e
soip tEel WMWWHMWWW M TS e FebEe wmﬂmmwmmm_

Bugf <vegp TepPlrEfurepiE
cByt ww«wmm.mwmmmwwh ww ﬂwmmam wmm 2 nmammem .mmmmnm mm
Mw@i Mma&ﬁ“waa,mmn,mhmw N,Wﬁ w mmmtm.mﬁawtmmmhﬂ

M..m WMWMWW@WW%W& Hw#mmhuﬁimﬁmﬁmm‘m%ﬁ&ﬂlﬁmmﬁﬁ mmﬂ.m

wtm.g

- w EEePE m m.wiw\m\ mwmmwmm‘ CREELE
M.m.-_wﬂm MM\MM“WM wmﬁmmww _N,maﬁ ,m mktm ,.WW_ m .ﬁ Wm nm.m.m m
bl m-hﬂa"mam“mmﬁmmme Befeybeill” PFLE: Hige
%W%mﬁﬁ m 4 i.m.mmt.q \m.w.m. 2wl w‘tﬂwmw‘mm! .wt.m,m_nm mw.m |

mmm . mmsmw ﬁ&mmm

E m‘mm ¥ w.m - £ B EF
m MM«mMmmhmmunmm.MWMat m.m - nmwmm i m mmm w mmmnmw_
.mmMm meMnmanmmwmmmmmm mem m mamﬁmmmmamwm ammehmwww ¥



LG =Tl

375

m?m SEFFETETIEESREEPERpEECEGEE p PREVEE
s B
4T N e m
__wm_mmmw%mmmmwmm%ﬂ%mmm “Ey mmmmm“m_
m_ﬁmmtmm%gw-ﬂm EEFEEL” ammm\,ma i/ ﬁ-mm_ .m |
et EEEREE: beBEpEefr PPl piFERly EpESEE o ,w m
wm\mm & m 34 5 EF WMIMMWm%mwmmmﬁ? mmmewwn Ea em__._ww.__
e/ ;«E..nq mw i - ™ .W "_.
Bty ch i
¥ twamamwmnmﬂwnmﬁanﬂaﬁ kv EEBE wmm.mtﬁ 1311319
BECRCERGEEREET GETEEFEE_ELETETSTILE ,mm.m mm«?mmmm
EE ETEYEghe : 3 mﬁm E __
m%mmmm S mmwﬁ‘nmwmwhmm%mm«mmmmam ﬁw wmw,
- ey TE . EEE £p 348
mm.mwmmmﬂﬁmwmm §5 et Wmamm i mm 3 mwmm - b m“ 3
mwmﬂmwmmﬁwmmamwmm s m mﬁa..w .m,ma.a-.m.m Mﬁan *® mzamwmmwm.f m
m e mmﬂmwa o m.mmmmmmmﬁawWWT _mm,m“maaw BEcee, a\mmw.m.w ._.
m. B WP Bopw TEFE - &%E
-4 mmﬁm@mm?? . _t“mm%a.mmwmﬁmm?ﬂmmwm r memmmq%_ju________



b

" "Min, of HIA.

“@ﬁQbmb mummu&%ﬁwﬂmi

.w;ammm

S 1304 B A Y1 134 Sa0d T M I a1 1
PR IR L mfhmﬁfm I m
I
.mm g 5E ‘m‘ibt.w_mmmw.mmwa.._mm ﬁﬁ%h.&mmum wwm"mm W.Wtwm.mmmw? W
W.mma mmmwmmwmmwmwm mmmmmmmmew mW wum - 4 Mw_w@mmm
| B e B O
P Ghhnbenibiignanhinte e

. %L ™ tt.t!
mrgmm mmmmmmmmmmam FrecrsisbrriussiorElbs mmﬁhmﬂ mmma

FUTESEREERYE BEICEUGEIFRETERIERSCY  prEppREecsbhips B
mmw,,mmmmm mmmmmwmmwm m:mmmwm Wm
bt St L e, “Mw_ﬂ
i il piden i
: m e E E ALY Rt g i 4 ~ Ww

L e m¢maqnq FREEREEEILIE m@ i

.m .m .WW s,“mw W@ ¥ wmwmm mw mmmﬂwmmm :

R mmm hﬁmmmm ﬁmam%mmmmwﬁ_



'iﬁi’;ofﬂ.n_ﬁ ﬁo o

AFRIL 3, 1970

D.G 1980

.Mmm* B Ebetey
_mwNmmmmmmMaamﬂmﬂﬁ1wﬁmmmwﬁmemﬁ

eEtgERstepe ERECEEEREETERT k

mmm mwmam wwm

T L]
e Em

m wﬂmmm ; mrm_r
i r@ i m i
s o Py ﬁ ol
m mmmmmma : mm m .mmnmﬂ

E W&e&q ,__m

FEEE <f mmm.
ﬁﬂﬁ :

an; mm mtn_
mmmmﬁ HRT

mm«w
" me.m .m

L]
&9
f
fag wfesr wrgm
1 W, 1979 ¥ @F

oqe A @F WoWowodw 1/13016/34/

iy WA
T IWT W
™ o

i

o st sived,

T
Fafrore
t v
=rfed 1
LIC I

FEREBEEES

A

a%we
.me T Wm ke m\m%\m‘mw
ﬁﬁdmﬁﬂmm:éﬁlﬁw

E°PEE “FE
mﬁwMﬂﬁhm e 41T mwﬁmw¢e_
ES ke 2E ﬁt
: m m mﬁmmwtﬂwma
B m@mmmmm
Qmwﬂme#ﬁmﬁmW&W& mﬁWWw.



ﬁz

Man, of HA.

.‘nmuwa»

.y{

CHAITRA 13, 1901 (SAKA)

a EEGE b LoEECEE By BEEES
mmmm@m ; mmmmwamﬂ m@mmm,w mmwm mmmmm
waﬁm EFE EESE PRELEGE Bhpr fril

w_mm sofrrees Foipfpr (FRe ERE
w m Fefgs memmﬁmﬁm mem mmmqm
menmm m WMﬁﬁm g8 EREETLED CRero Wﬁmmm
¢ EEreeE by pRERE aw.mm
tmm.t.mg.m\m .m m qw.. mm.ﬂmmmm ,mem Wmﬁ .m
mmmmmmm m@m TR 11544 3 Y 1
EEEEECEFEELEL EYTEEFEFUEEER
.memmm mnwmw m mmm BTl wmﬂww
-5yt Bearrrs ‘mwggﬁfmgﬂ&ugﬁ
tmmmma ,m Foon www.wmwwmmmwim
m ﬁmm ..ﬂ\m - m ..m WWJ Wr P
. FEEE By - wo FENEED cecEwey EpE
. ¥ $ m .ﬁﬁ G =
mm«?mw wmmm %m m%mmwwwm
EFED E
ﬁWﬂmmﬁMMmm . wﬁﬁ mmﬁywmwwwﬁ%%me

3
. Er3Es E
m

3
i
w«hmmm maﬂamm:

£ ﬁWMmmﬂ@tmmtfm%
mm mmmmﬁmw
- mmanmwmm e
ama * _mMm;
ey Ry
ok FppEpEieryy
mmwmn«_ﬁwmﬁmmtmm
mmmmmm@m 13341 2

t@ﬁﬂmbWtRmWﬂt



Min. of HA, 1%

APRIL 3, 1079

fesngee
L sEp
mmmmmmm W.m..m&dmm@.mﬂmmm,m m&m tﬁ.mmm.m.m_w.mmﬂﬁmw
CEERETH g & f.n o HHLT FEERRE
T R i R
I mwwsw%ﬂ SEiE; L e M:wm.m“ |
HI TR : peferbsind
£ mm nﬁm mﬁﬁmﬁmm “wmwmwwgmwﬁmm nnﬁmhmmWﬁﬁmm“mmmm
o ST
gk m?w T S H A L
iE ,mmm?m% HESH G
o it ikl i e
-.m _ ,m m.mm.whwmnenm 44417 waq- Sis TE:
\W.M g mm m.m iﬁwﬂmmlm&.w,m.m‘w wmmm WN.UE m&mﬁﬁm
£E¢ am.w wmm-& wm‘mumﬂmm “nmwm mwﬁm fhp 18
mﬂM w w.m mﬁmmw_ wEPLEE Ere m.,, .,mm#wW m,w.m Ew®
mm mmmmm PiEgy HEH A mm&mm mmwm-méww«m
R el bt g
«mT __mmm w.m

383



| CHAITRA 13, 1901 (SAKA) - Min. of HA.~

¥85 DG 99-80—

BEEY O ERETEEEEE Raqmmumm“ s a¢mw BEE m 313
mmmm : pEEpEEERE v ) m m“m m | _m 43
L B R e i
peEr ¢ ..nﬁm.m m.m«.mm EEer -ﬁmﬁmmmw .m_« m .wmm e
By Rt mmﬁwmq Ei
e cEEE P FETET mﬁ Epwg Lt b e bve Efs
4T mmnmmmﬁﬂwm : mm mmm.wm«mwﬁ _ m%m mﬁmm o
w%mmw -4 ﬂ.m:m‘m‘m.wwmm.m« .m _mmm. m W \mw\nnﬁm M.WW mmm
S HHHH I A et 1 111 B4
BEIGTRGnG pum ey
_WMWWﬁ«“mmmewmme 151 sErpEberperiay s @mmm ik
strghtabi il BE e
eEp R EREpp I REEEREERE Epowfiiese TRTepREiIOTopEINCE
e e A e i e
" hyas smmww mwa mmmwwn W mmm .mm = mm«@h m
EERERLcEest Yreip L EcEE ¢ S e T
E% it_wﬂ !m,mwmmm nm T m.ﬂmm.ﬂ.ﬂkﬂ«.ﬂ  pa e mw#il.m».m ﬁ..m,._...
b e e e e B
T manﬁmwﬁmﬁwWﬁammwuwm .mswm wmemmeWm mmmamtmmmmn



| mwa:a: : m

 APRILS, 1979 .

sy DG~TRM—

“wwr £ o k| o

B

m#wmmwmm §E m EEETFEEESCEEEEL” FEEBLEREEERLEECL 5
- & " “ﬁn \S..l.,.—w b m. N mt. WWWMW W A3
fri S, mxmmmwmmmmmmmm 15 .wmﬁmmwmwﬁ.wmm%mwm
m aamm m amemwmmmawmwmmwwm mWWr.um M4 _wmwmwm
mm Ferr-Rbiii Tiiner PReEpbechiBREES Ot
. mwwmm«m m mﬁmmm nmﬁﬁmemmwﬁm b aamm%ﬁmmwwmu wm«mmmw
_wmmﬁ«e«@m eFs £ I T Y MWNMme.mmﬁﬂmmgm_mw £%
i gmmmm Lty Bt iy
mw amm mm. FERBeLEErEcE maz AR EEET
| | NN R A
Bibi hhphnhahiid sHER G
JBPESEE REEEFEELE FEFERYEIFCES BEEEEESEESpe
mh W«W\“W.Wm m E % h.ﬂ%ﬂmﬂ gm\mﬁ.ﬁm..w _.mm.wmﬁ W ..mm ..W.ﬂ.lm«mm‘_mﬂﬂ ﬁnm.ﬂ%m.
mm mmmm mﬁmﬂmwﬁ PR wmmmmmmw? WWMEWTW i
. wEERFEFE e mt.«w £k _,S..n.a a P W
mummqnmmp wms.ﬁmmmm F=EfEERE mawammmm ﬁmmem¢mMm 3413
| wmmmwmwmm»mmmmmm mmmmWhmﬁmemM,memm shescpbepertihie
- ~EEE PRy £ EpEFECEY g © EEEtcoriREELEREL
i RRL e
% €FbEE _|ﬁm. . *..ma..nt.m
ST I B T e TS mmmmmmemmMmmwm



Min, of HA. 300

38, DG-~TH-80—  CHAITRA 13, 1801 (SAKA)

SELW = 4 BEEESEL | FEvEE EFs EE®
T e Wmmiim o Nwm o w,

134 w\mmz.m?n mwm.t“? vorEEEET Efp

i i mﬁwmﬁmwvwwmm mw _ w

A R e e I .,wﬂwmﬂm

o mm”wmwww hEnlnt fn i mawm_
rtﬁm E¥ P iii n#hinhlalm - ﬁWm

mmmWWMﬁmmmmmmwwwwwmemmm“mamm«mmm e “Hie To mm

B} m; : 2e2 wamm,mn.m eﬂa FEEE m.m m.m.mmmm tmm.mm_
_m_ : mm B m.mm.m mmem &ﬁm m ,mm m E ”W mew mm“ﬁm_
5 m Mﬁ E* mamm Wtiimww m ﬁ Wﬁ#ﬁmt WW M W.WW&
E b of E<f spEEEEEeE ﬁnw ETEEF i B ekglx
.m. M mm mm W mﬂﬁ ﬂwmmmm m %ﬂmﬁW! ﬂt W mﬁw & Wf
PEph mwm i R N&m_“ww;.m;wmﬁ_
ﬁgfm mm MW W Wmmwmﬁ QmMmWﬂmmmﬁm W W mm.WmmwMM
m.,.. _ﬁm_ vk m mmu@mmwmmm FF e eq”m.n men,m wmmn



g;

4%

44

Z

a3 b
g;iagi
53%5513
YEFE

ﬂ.ﬁi-ﬂe
1
i}
ﬁ&
i
53
A
]
1334

|

o

E|
B Hg
4% 32

SHRI CHARAN NARZARY (Kok-
rajhar): Mr. Deputy-Speaker, 8ir, I
will confine my observations only to
certain Umited subjects. The Home
Ministry is in charge of the tribal
affairs. .1 am a tribal. from the far
flung State of Assam. As you can

., APRILS, 1870 . .
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see, all of ug who are tribals are very

less talkative, We are nof very Fiuch
vocal. That is why the tribal prob-

lem very seldom comes to the notice
of the Government. Only in éxtreme

cases our problem comes to the notice

of the Government,. Tse Assam-Naga-

land border incident was such a case

in point, ) N

Most of the memberg of the House
kneyw about Assam-Nagaland border
through newspapers, and the news
which came out in the press, which
was not entirely correct. Some 25,000
people were involved in the incident
which took place on 5th January 1979
in the Asam ares bordering Naga-
land. The Nagaland miscreants at-
tacked the simple and unsophisticated
rural people, most of whom were tri-
bals. The officials who had given the
figures of casualties put it at 50, But,
as we all know, in Assam the num-
ber of casualties was much more than
what has been stated by the official
sources. As a matter of fact, the
incident was an example of extreme
form of barbarity, so far as we know,
in tie history of north-eastern India.

It was stated that the incident took
place because of the border dispute
between “the two States of Assam and
Nagaland. It is a fact. But then the
issue has to be solved at the gov-
ernmental level, the two State Gov-
ernments as well ag the Central Gov-
ernment. What has happened has
happened. But, after the incident,
what has happened to the affected
pecple? Some relief has been given
to the affected people from hoth the
official as well as non-official sources,
but the relief was very much jpade-
quate, What was more necessary was
the question of immediate rehabili-
tation of the affected people, who
have been rendered completely home-
less and landless, But what I have
learnt today from the ' newspapers
coming from Assam . ig . that some
thousands of the affected pegple, out
of fear-in the border greas, have -al-
ready left their places ang come over
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to' {is _ telbal" concentrated aress in
the fiortherii bank of the = Brahma-
putra, and this has catsed great an-
noyance fo the local people there.

My regiona] party in Assam is in
partnership. with the State Govern-
ment there, and we have been fran-
tically trying to settle the problem
there through mutual understanding
and co-operation. But, even then,
the Government -machinery in the
State has not been successful in
solving the problem, as was expected.

The mystery as to why most of the
affected people have come over ' to
the other side is yet to be ascertain-
ed. There might be some foul hand
behind that also. But why is such
incident taking place in Assam? We
have to go deep into the problem.
According to our calculations, pre-
sently all over the State of Assam
there are some 20,000 landless tribal
families. How these peopla have
become landless and homless iz a
very serious question. And to under-
stand the gravity of this issue, our
Home Minister and the hon. Mem-
bers of the House should understand
and know the background of the
problem also,

16.00 hrs.

In the past, Assam was completely
a tribal State ruled by a tribal King.
Then the Ahoms slso came from Thai-
land, they also founded their king-
dom, and thére was sufficient vacant
land in Assam, but conditions changed
in course of time, and because of this
in‘ﬂow_ of people from outside, the
Domlaﬁpn of the indigenous, JIocal
tribes hag Jbeen otitnimbered.

T want to tell you that there wes s
ime when the freedom movement was
ting on when the tribals in
Assam; through the Tribal League,
‘utered into a coalifon government
WUk the Congress, hesded by the
ste Gopinath Bardolal, and thereefter
Uso, they entered into g coalition

: thereby

headed by Sir Mohammed Sadulla of

_the Muslim Lergue.

18,01 hrs.

[DR. SusHiza NAYaR in the Chair]

In the meantime, the inflow of im-"
migrant petople from East Bengal con-
tinued in' such colossal - proportions
that the local people had reason to
be very much alarmed, That is why
the Assam Tribal League entered inte
an agreement with botp the Congress
Party and the Muslim League, and
succeeded in incorporating
Chapter X on Land Laws in the
Assam Land & Revenue Regulations,
1886. Whereby all the tribal areas
have been declared as tribal belts and
blocks. There are 33 tribal belts and
blocks, and entry of outsiders into
them has been restricted by the pro-
visions of Chapter X.

Had the provisions of Chapter X
been implemented . sincely and honestly
by the governments after indepen-
dence, the vital interegts of the tribals
would have been protected, but the
administration never cared to imple-
ment the provisions sincerely and
honestly. In the meantime, the inflow
of the immigrants from East Bengal

as well as from other parts of the
country continued, and serious kinds
of exploitation, economic, social, poli-
tical and cultural, started, In the
process of this exploitation, the tribals
had to retreat. They have been push-
ed out of their own lands and today

. some 20,00p tribal families have be-

come completely landless and home-
less. They have encroacheq upon the
Teserve forests and other Government.

. owned lands, end when such home-

less and landlesg families eneroached

. on the Diphu and other reserve forests -

in the area bordering Nagaland, they

“hag to face this kind of incident. Now

they have to go over to the other bank
in search of shelter. It is a sericus
problem.

I want to tell our hon. Home Minis-
ter that there has been a very gerious
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. ’,ﬂ:e J;nata Govemment Jhave. just
' .completedmoyelﬂotthﬂrtuh It
you look back on their performance,
.it.is most . disappointing. ‘The drst
.and foremost duty of a -Governmert
‘is to maintain law and order in the
country and to give . protection and
security to its citizes, and the Govern-
~ment have utterly failed in that direc-
tion. What is the situation todsy?
Only a few days back I read in the
papers that some Members of Parlia-
En:nt from Delhi and Metropolitan

uncil Members  met the Home
Minister, and 1t seems that he has
concedeq that the law and order
situation in Delhi is not satisfactory.
It is really so. There is no security
for the people. If you look into the
papers, you will see this. every day
we hear of some burglaries, robberies,
dacoities, murders, and what not.
There have been hold-ups of ‘trains.
There is no safety of passengers who
travel by trains. Many a time dacoits
attacked the trains, looted and some-
times commiiteq murders also. There
have been many caseg of holding up
of buses on the nationa] highways.
Leave alone the smaller roads but
even on national highways, there is no
protection to passengers who travel
by buses.

What about metropolitan cities?
The situation is alarming. Respect-
able: people cannot yalk on the roads
after. sunset. Women cannot go alone
unescorted even during day time.
About the lot of young girls, of course,
we' cannot say anything because it is
so risky for them to move about alone.
Unsocial elements are at large. The
Chopra children case is an instance in
point, but there are s0 many, though
only one case hap achieved so much
publicity. There are so many hundreds
of cases of this sort where achool
children were kidnapped and murder-
ed and if the government cannot give
seturity and protection to B8 own
citizeris, what else are they for? BSir,
the progress of a couniry depends up-

on -its: internal situstion. We cannot

hope- to progress in any fleld unless
internal peace mlinhtned and the

CHAITRA 13, 1901 (SAK4)
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* citizen’s seeurity -is guaranteed. "It is-

the primary duty of any government
dthmthcs’vhavetaihd .
_ If the year 1977 was & year of Com-
tnissions, the year of 1878 was the
Year of omissions, the foremost omis-
sion being the omission to maintain
law and order in the country. Here,
the Home Ministey has stated that
there have been only 230 commumal
riots in the country. He hasg com-~
pared it with the figure of 1874 because
it is very convenient for him ag in 1074
there were many. But while giving
other Tahles, you take some other
year. So it is a very coavenient way"
of saying that in the former regime in
1974 there were many communal riots,
Is it the way to convince the people
that communal riots were very much
less this year? Of course, he has
conceded that the communal riots of
Aligarth and Sambhal were very
serious. Sir, they are not only serious
but they have blackened the face of
the Janata Party. They way the Ali-
garh incidents tock place and how they
were carried on for months together-
has not brought a good name tg the
Janata Government either at the
Centre or in the State.. The Prime
Ministey was requested to visit that
place but he declined to visit though
he was at that time holding the port-
folio of Home. He s#ld it was the
responsibility of the State. Sir, Is it
not the responsibility of the Centte to
protect the minorities? Perhaps, he
failed to  understand that it was his
responsibility-~protection: of minori-

About the atrocities on Harijans, it
is appalling. It Ray crossed al} ‘limits
and all ‘figures of the previous years.
Perhaps that is why they have:omitted’
to mention the comparative figures of
atrocities on Harijans. In regard to
the number of atrocities on Harijans,
the figore given in the Cormalistive
Committee was 12870 'in one yesr——not
even in one full year; it iz enly upto
October or November.  This was the
ﬂsureﬂvmto the Consultitive Com-~
raittee. ' 12817 cases: of #trocitiss ' oni
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harijans were committed . and  the
Janata-ruled ts top the
Jist—UP, Medhys Prades, Bihar,
Gujaret and Rajasthan. 1 might give
the figures of atrocities op harijans;
:in UP. it is 5,31%—upto November; in
-Madhya Pradesh it is 2,088 reported
upte November; in Bihar it is 1,489; in
Gujsrat ang Rejasthan the cases are
409 -and 834 respectively. These are
the Janata-ruled ' States where the
atrocities on harijans are the highest.
“What does this show? It shows that
the communal troubles are in the
~Janata-ruled State_the atrocities
against the harijans are more in the
Janata.ruled States, It shows the
attitude of the Janata Government to-
wards the minorities and Tharijans,

‘What about the serious cases of
atrocities committed against harijans?
“These are cases reported about heinoug
offences, murders, violence, rape
and grson against the harijans—
“there are 890 cases of arson, 485 cases
of rape, 1,884 cases of violence and
"395 cases of murder of harijans. This
“is the state of affairs. Then, how can
the minorities and ‘the scheduled
castes live without fear? They are
-the poorest classes of people. Richer

do anything because they think that it
is their Government which runs there
in the States. There is a clasg war.
"The lands which were in possession
of the harijan rvots have been forcibly
‘taken away sometiroey hy committing
murders, rape and arson, These things
are going on in Bihar. It is admitted
by the Chief Minister himmelf in the
Janata-Tuled state Bihar, #He -

will remain for ten years. Already
iwo years are over. Does it mean
that he will give employment to all
within ten years? You do not give
unemployment allowance or even
subsistence allowance. When you are
not giving that, Government of Kerala
has already passeq the Bill for giving
subsistence allowance to unemployed
people. You have not even approved
of that. You are not allowing the
States to give the subsistence allow-
ance to the poor people who are un-
employed. This is the state of affmirs,

The forces behind all 'these com-
muneal troubles and atrocities are the
RBB—Reshtriya Swayam  Sevak
Sangh. Are you able to curb |its
activities? Are you able to stop the
shakhas which are giving para-mili-
tary training? Why iz it at ail re.
quired in free India? We have got
the national army; we have got the
pera-military forces lUke the BAF.,
C.R.P., Territorial Army, Assam Rifies
and the LT.B.P, Central Industrial’
Security forces ang so - many pars-
military ferces,. Why have snother -
force of & private nature by o private
party? Why mot curb the activity of
the R.E5. ‘and its shekhas? They are
given the drill for uslng .arms -and:
smmunittons. For what purpose? It
is only te threatén the non-Hindus,
Their Chtief. says that all thoss living
in India are Hlndu.hm .'r?'u ::c
prove that he wants to convert ali of
them to Hinduitm, “What does. “this’
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and Karnstaka i doing it. Let the
intentions of the Government be made
ciear whether they want to curb the
activities of RSS—which is a threat

_ to the minorities as well as to the

. peace of the country—otherwise - all
other communitiegs will have lhakhu
and para military forces. -

Add to that now in respect of com-
pensation during communal troubles
the strategy is changed. The house
are set on firg but no compensation is
paid, Madam, recently when there
were some disturbances in Karnataka
on the point of Mrs. Gandhi's having
been expelleq from Parliament this
Janata party members aSked for
compensution in the Assembly. Iy it
not the duty of the government to
protect eweryone of it citizens, the
Innocent pedple Who have earned their

living an¥ who one fine motiiing find-

that thely ‘everything 1s burnt by the

property is lost he should be compen.
sated. Thuyoummtdﬁnt-

mmuwcmam
and al] those things. My point iy
“’“wummtm attention
ards muintaining peare or law and
"ﬂ!r “Wour attentien {5 solely
Wmmmw.
Heal rivel end sanding them to jall
:;tﬁlehmwm) !g
& ‘tage of ‘yevengd? Yedterday
Wmm%mwm
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You want to finish h the
next elections. You mnt to see that
Indira Gandhj and her family are
finished before the next elections. [
say if you are afruid of anyone it s
only Indirp Gandhi,

%

mmamwimm Tor all
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The - Mahajen - Commission = was
-appointed to go into the Maharashtra-
Karnataka -border dispute. That re-
port.is there, Why not you accept it?
-Mr Mahajan Wag a good fudge of the
Supreme Court, If Muharashtra does
-not accept.it, have the status quo,
Don't worry about the problems of
the other parts of the country at all.
You shelve al] those border prob-
lems, Let the stotus quo be maint-
ed. If there is already a Commission,
you accept that Commission’s report
straightway, Although Karnataka is
losing, Mmharashtra is not accepting
At -1t they don't accept, don't have any
more commissions, The border prob-
lem with regard to Chandigearh,
Fazalka etc., hag not been solved. If
you cannot solve them you can shelve
-all those border disputes and main-
tain stotus quo. Otherwise you will be
opening up the Pandora's box if you
go on .appointing commissions,

There is only one more point beforg

I conclude, The general law gnd order
situation in the country is worsening.
Of courze, I do not blame Mr, H. M.
Patel who has taken over the res«
ponsibility quite recently as Home
Minister. Earlier, although he was not
Home Minister, yet, he was a Cabinet
Minster ard s0 he must also accept
joint responsibility for all those
things, I say, if you cannot give pro-
tection to the minoritiks you have no
right to run the Government. What
about . the Minorities' Commission?
 Dr. Ramji Singh said that they have
appointed - Mimoritles Commission,
Scheduled Castes Commission and all

these things, You go and ask the
Minorities Commission . Members as
to what they feel wbout it. Their
status ig less than that of the Under
Secretary to the Government, You
have given the status of a Cabinet
Minister to the Chairmen. But he
feely that he {3 less than even an
Under Secretary to the Government
of India becguse he has no right even
to appoint Secretafy, staff and officers,
He iz not being consulted. Mr. Masani

" Muslim University Bill,

‘has. resigned. You will hearabout the
‘resignation  of Some -others ;in the
Jnear future, You -only. swent te-hood-
wink the Muslims hy the:
;. 1t is-nothing .
but to hoodwink the Musilms,
would like fo say a word mbout Mi.
O, P, Tyagi's Bil] in the House, You
have this ‘Freedom of Religion Bill
which- is  brought in by the.Janta
Member of Parliament, Mr. O. P.,
Tyagi, I was not worried when I saw
that a private member hay brought
forward a Bill. But T was alarmed to
see the reaction of the Prime Minister
at Patna when a Christian Delegation
met him, He seemed to support. the
Bill of Mr. O. P. Tyagi. Already in the
constitution we have got Article 25
which gives freedom to everybedy to
profess and propagats any. religion.
If the christians use inducement or
threat for conversions elc., then, these
are acts which are already punisa-
able under the provisions of our
Indian Penal Code, That being so, I
ask, why should there be any sepa-
rate legislation for that. This only
createg suspicion in the minds of the
Christian minorities, who are loyal to
the country and who are law-abiding.
Unnecessarily you are only creating
suspicion jn their minds, What you
should do is that you should create
confidence in the minds  of the
minorities—including Christian mino-
rities. You. should creste confidence
in the minds of the Harijans,. You
should create confidence in the minds
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themselves, What does all this show?
It'only shows that the Janata Gevern-
ment has miserably faileq in giving
protection to the lives and property
of the harijans in thig country,

While we are discussing the
demands of the Home Ministry 1 have
to bring one important point to the
notice of the Government All of us
know that the term of reservation
for harijans, adivasis and other back-
ward classes will end by 1980. While
incorporating in the Constitution the
provision regarding reservetion, the
Constitution makers had visualised
that the tharijans and other backward
classes would come up socially, edu-
cationally and economically to  the
level &f the more advanced communi-
ties by 1980. But today the reality is
that we have still a long distance to
travel to reach the desired goal.
Therefore, I strongly demand that the
reservation to these sections, of the
society should be extended by anothel
ten years,

Another point I want to make is
about the harijans who had embraced
christianity Madam, Chairman,
secularism is the cornerstone of our
Constitution, Denial of basic rights to
a particular section of our society on
the ground that they have converted
themselves into another religion
miiitates against the basic principles
of secularism enahrined in our Con-
stitution.

In Kerala there are lakhs and lakhs
of ‘christian converts who are
Clamouring * - for justice, They
have been demanding that they
should .  be- ‘given the same
benefits whicyy are being given to the
hatijans, Kakakalelkar Commission.
Nettur Comnussiqn and many other

ons set up by the Central
Government ap well as. State Govern-
ments  have eategurlc&ny stated that
;hﬂ christian converts re ecomomical-

V. socially ‘4nd educationally gy back-
ward: ﬂ!’fvhe ruf of ‘the haiijans are.

Min, of HA.  g14.

The Government of Kerala has made.
repeated requested 1o the (Central.
Government that the Christian con-
‘verts in Kerala should be treated as
Scheduled Castes and all benefits -
should be given to them that are be--
ing enjoyed by their harijans brothern
today but unfortunately all these
requests have fallen on deaf ears.

In this context I would like to tell
the House as to what happened in Lok
Babha a few days ago. Shri Dhanik
Lal Mandal, the Minister of State for
Home Affairs intervened in a debate
and asked engerily why these harijans
got themselves converted into Chris-
tianity if they were aware of their
social disabilities. 1 am sorry to say
that it was quite unfortunate on the
part of the Minister to have made that
statement. This only shows that
you ere denying these rights to these
Christian convertg just because they
embraced christianity, This is a clear
case of discrimination on the ground
of religion. I request with all sincerely
at my command that the Government:
should change its attitude and extend
all benefits to the christian converts
as are being given to the harijans.

I have one word to say about the
judiciary, Madam, judicial service is
a forbidden fruit for the harijans in
this country, It is a sad reality that in
the supreme judicial forum of the
country namely the Supreme Cowit
not a single harijan hes been appoin-
ted as a judge. Leave aside the Sup-
reme Court what do we ¢ge in the
High Courts? In none of the High
Courts in India a Sifll!e harijan has
been appointed a judge. The same -
case is there with regard to District
Courtg also.

In Kerala there are 15 judges in the
High Courts but there is not a singla
harijan judge there. If harljens are
denied this how will they -g'et Justice?

‘The democratic edifice rests :on the
proper administration of justice, If'
the harijans sre not represented in-
the judiciary of the country, how can
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.you expect them to get justice
Therefore my earnest request is that
‘the harijans should be given reserva-
tion in the judicia] services.

Madam, while T am dealing with the
problems of harijans I am reminded
«f a famous poem written by a
modern Malayalam poet, Shri Kad-
ammanitta Ramakrishnan I would re-
cite a few lines from that poem:

Haven't you fried and eaten my
black kids; -

‘Haven't you gouged out their tear
stained eyes

Haven't you uprooted their mise-
rable shanties.

Today you should gratefully re-
member how you have become what
“you are.

You have graciously given us a
title

‘You have graciously given us a
title—harijans,

We are not Hari—We are not gods
We crawl—but we are not worms
We whither away—but we are
not flowers. i

We are just Slaves.

The poet hag poured out the agony
of the harijans in these famous lines.
Thig is the condition of harijans in
India {oday.

If the wishes of Mahatma Gandhi
are 1o be fulfilled and if the millions
of harijans are to live like ' decent
‘human beings only fthe Indian
National Congress is the answer.
That great organisation alone can
afford protection to the harijans and
tulfll their hopes and aspirations. The
harijang - in this country have mno
jllusions about the Janata Party. They
know only too well that they will
not get justice, at the hands of the

Janata Party. With these words I

wonclude,
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assert their rights and fight for their
rights because al] slong they have
suffered as the under-privileged, One
of the ways in which we can help
ease the gituation is to give them the
strength to defend themselves, For
this we have % take them in ade-
quate numbers in the policé and
paramilitery forces.

Aguain, there are problems of grow-
ing urban violence and social ten-
sions. Then there is the growing un-
employment in the country with the
consequent frusiration and a feel-
ing of insecurity in the metropolitan
cities where especially women feel
very unsafe,

Coming specifically to the problem
of the Scheduled Tribes, 1 wish to
point out that while efforts are being
made to remove the backlog in the
recruitment as well as in promotion,
the rate of progress is rather slow.
During the eight year period 1071-78,
the recruitment to IAS rose from 18
to 168, and for the IPS from 28 to G9.
In the absence of specific overal] re-
cruitment figures to these services, it
is difficult to make any comparison
whether the backlog hag been filled
in, The figures for Scheduled Tribes
in the case of Clasg I is quite reveal-
ing. The figure went up from 0.41
per cent to 0.85 per cent, as against 5
Per cent reservation for Scheduled
Tribes. This is admitted by the high-
power Committee appointed last year,
They also recommended that a time.
bound ‘programme should be fixeq to
réemove this backlog. For this pur-
pose, constitution of a Committee of
Senlor Secretary has also been suggest-
ed to review the progress, I suggest
that 5 time-bound programme of 3 to
5 years ghould be fixed to clear the
backlog.

Furthermore, T want to suggest that
there should be & specia] recruitment
exclusively for the Scheduled Tribes,
28 wag dong some time back to meet
the shortage of 1AS officers in general.
Por this purpose, the age limit for the
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people in service should be increased
to 40 years. A special examination
should be prescribed where only
Scheduled Tribes provided they are
eligible shoulq compete. Thiz will
enable many Tribes belonging to class
2 ang class 3 to compete, go that they
can come to occupy these posts.
Otherwise, most of them will not be
eligible under normal promotion rules.

While speaking of recruitment, I
would like to refer to the decision
taken by the UPSC, on their recom-
nradotiong YA Y Rkl Tunarin-
gion. The Kothari Commission had
recommended that there should one
compulsory paper in one of the
languages specifieq in the Eighth
Schedule. This impases a great hard-
ship on the people of the northeastern
region because none of their dialects
has been recognised in the Eighth
Schedule. So, our sincere appeal to
the Government is that they should
either allow us to have an alternative
paper in English or there should be a
phased programme of seven or eight
years after which you can say that we
must learn one of the Indian langu-
ages. :

While the Union Territories do not
have their own service rules, different
states can make their own recruit-
ment, promotion and other service
rules. Neagaland for instance, has its
own service rules, and it has provided
that 80 to 80 per cent of the jobs wnll
be reserved for the fribals in the ser-
vices. The other Union Territories
should also be allowed to frame their
own services rules, so that most of the
indigenous tribals can get jobs in the
services and come up fo the level of
other people.

Regarding the joint cadre of the
Union Territories, most of the IAS and
IPS officers are reluctant to go to
diffficult areas. They feel that Delhi
is much better. They think that an
officer i{s penalised it he i sent fo a
dificult posting. So, if an officer is
not found efficient in the Capital, he
is sent to a difficult place which you
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-claim should come up very rapidly.
When an officer in front of you was so
much inefficlent, how do you expecl
that he will put in his best there aud
promote the development of those peo-
ple? This is not a right approach of
the Government. 1f there is an ineffi-
cient officer, let him be kept in the
Capital itself, You ask him to im-
preve himself or take whatever action
is possible.

Lately there has been a lot of con-
troversy about the Freedom of Indi-
genous Religions Bills passed by the
Arunachal Pradesh Assembly. This
Bill does not take away anybody's
religioug freedom. Let me malke that
very clear. We have simply said that
our people have not yet come up to
a standard to be able to underctand
and decide which religion they should
accept. The majority of the people
in Arunachal Pradesh worship the
sun and the moon, Their religion is
called Donuiopolo. Nobedy should
go and tell them that theirs is a
better religion which should be ac-
cepted. It is not a question of allow-
ing or not allowing conversion from
one religion to another. We simply
say that till such timg that our people
come up to the level of others, no-
body should influence them. So,
there should be no misgiving that this
Bill is against the missionaries pro-
pagating their religion,

Many things have been said, The
other day., on the Calling Atlention
it was said that churches had been
demolished. It was said that a tribal
was not allowed to marry a Christian
girl of his choice. Actually, he has

married a Christian girl. Nobedy -

stopped him. Only some of his well-

wishers told him that it was belter

for him to marry a girl from his own
tribe. How can he later on say that
he was not allowed to marry a Chris-
tian girl, that he was not allowed to
-dg this or that? I can very well say
that in the Tenga velley near Bom-
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dills, ‘every year Chﬂatian Fathezs
perform Christmas. ' So, this augusi
House should not be milled ‘This
Bill was passed with the consent ~of
the people. It was passed unantmous.
ly by the Assembly. It was actually
brought up as a Private Member's
Bill. 8o, henceforth therg should be
no misunderstanding about thiz Bill.

Lastly, ‘'you know about the tension
prevailing in the northeastern region,
especially after the 5th January in-
cident on the Assam-Nagaland bor-
der. It has had repercussions on
Assam-Meghalaya and Arunachal
Pradesh also. The people of Aruna-
chal Pradesh are peace-loving. They
do not have any bad motives, The
1951 Act on transfer of land was
passed by the Assam Assembly when
there was no representative of our
people there. It was unilaterally
passed and it smoothly got the Presi-
dent's assent, It was only an enabl-
ing measure, but it was converted int,
a compulsory measure, and all the
plain areas were transferred to Assam,
When it was only an enabling mea-
sure, how can you convert it into a
compulsory measure? For that matter,
there are hilly areas in Assam which
ought to be transferred to Arunachal
Pradesh on the same principle.

There are lots of tensions. Some
of our people have been beaten up.
An Assam Minister has seen how
some of our people were beaten up
in the market. He rescued them, and
sent them to the hospital. Our peo-
ple have not retaliated, Some stories
have been circulated that the Assam-
ese were beaten up and their houses
were burnt down, These are all false
stories. This is a very important issue.
I got a letter only yesterday . from
the Arunachal Pradesh Students’
Union giving all the details how . our
people have been assaulted in Assam.
They say it is very important and
this problem should be solved. The
leaders have been falking across the
table and so many ‘things have been



425 n.q,-"m-a_o“ CHAITRA 13, 1001 (SAKA)

done to arrive at an understanding,
but miscreants take advantage of the
situation, and innocent people have
been unnecessarily affected. When
there was a problem between Naga-
Jand and Assam, some bad elements
created problems. The same thing
has been done in the border areas
between Assam and Arunachal Pra-
desh also. I request the Ceniral Gov-
ernment to appoint a high power
committee with representatives of the
-States concerned and also the Centre
to solve this problem once and for all.

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands):
Madam Chairman, [ rise to make a
few observations on the demands for
grants relating to the Ministry of
Home Affairs,

The Home Ministry is the pivot of
all Ministries and naturally, the pro-
per functioning of the Home Ministry
will help other Ministries also - to
function well, In thig list, we find a
large number of aims and objects of
the Home Ministry. But the result
is the failure of the Home Ministry,
ag the earlier speakers have alsp said
very eloquently, to deal with the
various problems of the couutry. I
understand it fully because this is
perhaps the poorest Ministry and,
most of the time, without a Minister.
Though there are two Ministers of
State, even then for quite some time,
there was no Minister, When Mr.
Charan Singh resigned, the Prime
Minister himsél? was looking after it
&ndhehadmﬂmetogointoaﬂ
the problems in depth,

. Very often, we hear the Prime Min-
ister slways spesking about demo-
;-‘1'_3(-’1. democracy and democracy, I
el to understand what democracy he
mns, It may be the Janata style
s seﬁﬂmm;g’t he refers to,%b;;
mparative” democracy.

L:w “comperative” democracy? When

pinpoint some problems, when
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we raise some issues, when he spesk
about the problems which the people
of this country are facing, immediate-
ly, the Minister will reply, ‘Look here
during the past Congress regime, this
was the position” Seo, they fry to
compare and justify their wmisdeede
by quoting the previous Government
as if during the Congresg regime
whatever measures were followed,
those measures must be followed by
this Government. They are not doing
anything to improve matters. They
do not feel obliged to learn any lea-
son from that.

The functioning of democracy is
not only what we preach about de-
mocracy. It has to be practised

Democracy is a kind of an institu-
tion—the Parliament, the opposition
parties, the fearless press, the public
opinion, all these together make an
institution. About the functioning of
democracy in this country, though
they say that they believe in the
system of opposition parties, the posi-
tion ig different, as I see from my own
experience. I come from a far-flung
territory, Andaman and Nicobar Is-
lands. The Janata members claim
that there is no Emergency. The
Emergency still exists in that part of
the country. There is one-man ad-
ministration, one Chief Commission-
er. Even during the Emergency pe-
riod, he was the person who was the
main architect of Emergency excesees
and the person against whom all the
political parties spoke, all the politi-
cal parties condemend, all the politi-
cal parties sent representations to the
Minister and the Government to take
him back and yet, we found, he was
nourished by the Home Minister and
encouraged by the Home Ministry.

This Government is always speak-
ing about democracy. I will cite one
concrete example as to how demo-~
cracy functions there, There fa no
Asgembly. Only two Advisory Com-
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miittées’ are functioning there. One is
associated with the Chief Commis-
sioner and the other is mssociated
with the Homg Minister a¢ the Cen-
tre, That Advisory Committee is in-
directly elected by the panchayat
pradhans, the municipal councillors
and the tribal chiefs. According to
the notification, the Advisory Com-
nﬂtteemuahavetwomeenngsin a
year. But in 1977 and 1978. only one
meeting could be held each year, What
ie the reason? The reason given, last
year, was that it was because of the
delay in the constitution of the Advi-
sory Committee that it could not meet,
Why was there delay in the constitution
of the Advisory Committee? Who is
responsible? Either the people of
" the territory are responsible or the
members or the panchayat pradhans
or anybody else? No, nobody
is responsible It iz the Ad-
ministration, it is the Government,
it is the Home Ministry which is
responsible for it? Why Because
they have respect for democracy,
they have respect for the people’s re-
presentatives, they want to  listen to
the grievances of the people, they
want to remove the grievances of the
people, and that is why the meeting
could not be held more than oncel

. And sgain what happened? The
Chief Commissioner'y Advigory Com-
mittee’s meeting was held on 26th and
27th June 1978 and, at that meeting
ther¢ ~ was election . of  five
non~official Members for the
Home Ministry's Advisory Com-
mittee. But we found that the Gov-
ernment of Indla ' immediately sent
another direction to the Andamans
Administration iri = which they said
the matier may be reconsidered and
another election held. What for? So
that. three persons could be nominat-
ed-—nominated for a particulsr pur-
pase. - Those who were not represen-
ted in that Commiiiee were . given
a spcial ‘status and romintatd for a
patﬁculu‘purposeWhentlﬁsmeﬁng

amn.:mﬂ
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was, oondumd,stthatumgmgm.

~ernmient. of India was .not in 8 podi-

tion to nominatd Members and that is
why a légally cnstifited bady, daci-
sion was set aside. Though fhere

no rule for changing or smending: it,
they have dome it by én -~ Executive
Order. Thig is their respect for demo-

Again what happened? I will read
from a copy of Signal No. - 2-22/78-
pub, dated 24th August 1978, from
Andamans, Port Blair to Hme, New
Detlhi:

“Since a very large majority . of
electeg members and the two ex-
officic members of CCAC are all
Congressmen, the necessity to asro-
ciate Janate Party also in the Com-
mittee by nominating two persons
of that party was felt. Names of
both Smt. Gurikutty Amma and
Shri Gurucharan Singh Khalon
were approved by Shri Angad
Singh, local Janata Party President
when Chief Commissioner consulted
him on this”.

This is the democracy they practice
and this is the democracy they preach.
This is what I meant by saying that
in thai part of the country, in the
Andaman and Nicobar Islands, Emer-
gency still exists.

When the people of that territory
demanded prohibition: since it’ is" a
Union Merritory it was the responsi-
billy of he Home Ministry to ‘gttend
to it and the Prime Minister “was
holding the position of Home Minister
also. But again this year, in the last
month, they auctioned liguor shops.
This is the sincerity of purpose! They
say something and do something else.
There is 2 lot of difference in wha
they say and what hey do. This 1s the

of democracy that exists in the

type
Union Territory—a um!l st Tolated



fuch p!m thpy ‘immiediately ‘slot
him {0, Andamans, Lakshadweep,
Arunachal ete, Igu'zhuattothepeo-
ple there? The Home Ministry is
there to promote national integration.
Is it a part of the effort of national
integration that you dump all those
unwanted €lements in the civil ser-
vice in Andaman and Nicobar
Islands? You dump them there in the
name of punishment....

SHRI], VASANT SATHE: They are
sent to ‘Koalg Paani’,

SHRI MANORANJAN HHAKTA:
But they do all mischiefs in that
part of the country I say so because
we have got the experience. When
these people go there they deliberat-
ly make mischiefs so that we Mem-
bers may complain against them on
the floor of Parliament and they may
be taken back to Delhi, Therefore, this
sort of experiments should be avoid-
ed in future. I have no doubt that
Government will consider my request
in this matter.

Another thing is this. We have the
- Advisory Committee and  other
things, Of course we have got a ditfe-
rent philosophy or a different poli-
. tical thinking. But, so far as the deve-
lopment activities in that territory
are concerned, we have never intro-
duced any kind of politics there.
Even then, in spite of our best efforts
to give the fullest cooperation, in
spite of our rendering the fullest co-
operation to the administration, we
are sorry to sey that the Government
of India has never taken us into con-
fidence.

This time therg was the celebration
in conhection with that Celluar Jail.
1t was dedicated to the nation as a na-

. tional memorial, It wag a proud oc-
casion for us, for those who are living
in that territory. But what happen-

Commissione; of ' that place, had
Constituted @' Reception Cm-nm!ttee.
and in. thlt
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e? The Great Almighty, the Chief
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there were ofly ‘officials; not a. mﬁt
non~official was included as it we are
all ‘achhuts’, The Members in this
Housg speak about Scheduled Castes
and Schediled Trides, ‘achhuts’ and, -
Harijans, They should knowr that in
that part of the country, The officers
are seated ms belonging to the upper
caste and ‘we are treated as Harijans.
There is no considration for us. In
the seating arrangements tog one gide
is reserved for the officlals; all non-
officials, including Memberg of Parlia-
ment, are seated on the other side
because we are all treated as ‘achhuts’.
Tﬁt:;s is the treatment meted out to us
re.

A lot of development activities have
to be done there. 164 villages havmg
acute water shortage. No drinking
water is available. People are crying
for drinking water but there is ne
remedy. Thig Government claims to
be speaking for the rural people, but
our rural budget was cut, so much go
there cannot be any rural roads. The
same is the case with boat and other
facilities, Why? Because the people's
representatives have no place there.

I must, however, congratulate the
hon, Minister of State, Shri Dhanik
Lal Mandal, because he understands
our problem. The only thing igs that
the Home Ministry is not willing to
hear him to listen to him. That is
why when he writes sorhething on
the file, the Ministry thinks that
something else should be done. Chau-
dhri Charan Singh. last year, wrole
on the file that the present Chief
Commissioner, Andaman and Nicobar
Islands should be immediately trans-.
ferred. But that wag not done be-
cause the Ministry wanted that that ;
should not be done,

That is why I make this appeal
to the Government and to the House..
For the sake of integrity of this coun-
try and for the sake of Justice to the .

‘poor people and the tribals in' far-
. flung areas of our country, ¥You must

mﬁdﬂmmandmeama
mdudmocmﬂcuhm People
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